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Original Application No. 142 of 2020

"INy Jacop, George . Applicant

Vs.
Ke
214 State Pollution Control Board & Others : ~ Respondents

OBJECTION FILED BY THE 8'* RESPONDENT AGAINST THE
JOINT INSPECTION COMMITTEE REPORTS

I, Naveen Mathew Philip, aged 39 years, Thekkenedumplackal
House, Mallappally West P.0., Mallappally Taluk, Pathanamthitta
District, Kerala, Pin:-689585, do hereby solemnly affirm and

state as follows:

1. I am the 8t™respondent in the above application filed by
the applicant. I am well conversant with the facts of the
case.

2. It is submitted that the final report of the joint committee
as well as the initial inspection reports appended thereto
are unsustainable in law and on facts.

3. The subject matter of the original application is beyond
the scope of the jurisdiction of this Hon’hle Tribunal. The
subject matter is not within the scope of Section 14 and

schedule 1 of the National Green Tribuna] Act.

MLy

The
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reliefs sought for are exclusively to be dealt with only
under mechanism provided under The Mines ang
Minerals (Development and Regulation) Act, 1957 ang

Kerala Minor Mineral Concession Rules, 2015. Hence,

appointing the committee in such matter is also without
jurisdiction. This Hon’ble Tribunal went  wrong in
assigning the adjudicatory function to the joint committee
appointed by it.

. The reports are the result of inspection said to have
conducted just for 2 hours in a vast area nearly having
6.5 Hectares and an animated fictious, imaginary volume
was invented by taking depth just at 7 unascertained
imaginary points. It is not acceptable in law or on facts.

- The joint committee reports were made on an erroneous
presumption that I commenced quarrying in 2005 and
entire granite extracted by me since 2005. In fact the
quarrying was commenced by my father in the year 1979.
Major quarrying was conducted by my father prior to
2009. In 1979, quarrying was done on the basis of
mining permit issued to my father. Thereafter, quarrying
lease was granted to my father for a period of 12 years

commencing from 2nd July 1981 till 1st July 1993. True

copy of the quarrying lease No. 1796/1981 issued to m%

W
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late father, Late Sri. Philip Mathew, dated 02.07.1981 is

Produced herewith and marked ag Annexure R8(d). The

COPy of the permits from 1979 to 1981 is not available
with me but it is with respondents 6 and 7. Thereafter,
my father continued quarrying of properties outside the
area of Annexure R8(d), also was conducted on the
Strength of short term permits. [ am not having copies of
the said permits but respondents 6 and 7 are having the
Same.

- It is submitted that thereafter my father expanded the
business and acquired more properties. After the expiry
of Annexure R8(d) my father obtained another quarrying
~lease over an area of 3.9842 hectares of land comprised
in survey Nos. 305/10, 305/12, 325/2, 326/2, 327/1,
328/6, 329/9 and 329/10 of Anicadu village, Mallappally
Taluk, Pathanamthitta District for 12 years commencing
from 20.10.1995 up to 19.10.2007. True copy of the
quarrying lease No. 343/95-06/9106/M4/94 dated
20.10.1995 is produced herewith and marked ag

Annexure R8(e).

.In the meantime, the resurvey came into force, The tax

receipt of the properties showing the SUrvey numbers and

ph—LP

B
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resurvey numbers dated 25.8-1994 1s produced herewith
and marked as Annexure R8(f).

. It is submitted that when the quarries were conducted by
my father, periodical inspections were conducted by
respondents 6 and 7. Whenever there was excess mining
the same were compounded on payment of compounding
fee and surface rent. In order to show that the audit was
periodically done. I am producing true copy of the audit

report dated 02.04.2001 herewith and marked as

Annexure R8(g).True copy of the challan for remittance
of the compounding fee dated 05.07.2001 is produced

herewith and marked as Annexure R8(g)(a). Only to

reduce the volume of this objection I am not producing
the audit reports available with me. If this hon’ble
tribunal may direct I shall produce the same.
Respondents 6 and 7 are having the copy of entire audit
reports.

- In addition to the quarrying lease, short term permits
were granted to Late Sri. Philip Mathew for conducting
quarrying in different areas which presently form part of
the quarry which are the subject matter of the application
before this Hon’ble Tribunal. It also included areas which

Were outside the area covered by Annexure Al and A2.

L
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True cOpy .
Of the letter requiring details regarding
rewith and

production
dated 12.10.1989 is produced h€
t dated

marked ag
A mi
nnexure R8(h).True copy of the PET 1

25.10.19971;
li

Annexu S produced herewith and marked @S
re R

8(h)(a). True copy of the permit dated

Annexure

9 . 1 O. 1 992 .
i
S produced herewith and marked as

R8(h)(b). Trye .
o) . ;
Py of the permit dated 0.10.19931s
Annexure

produc

€d  herewith and  marked

R8(h)(c) T ed as
Irue

produced copy of the permit dated 24.11.1993is

RS(A)() T herewith and marked as Annexure
. rue

copy of the permit dated 16.2.1994 is

produced i
herewith and marked as An
nexure

produced :
herewith and marked
as Annexure

R8(h)(f). Tru
€ copy of the permit dated 23.6.1
. .6.19 i
produced herewith and marked o
as  Annexure

R8(h)(g). Tru
e copy of the permit dateq 29.9
-9.1994s

produced herewith and marked
as
%

R8(h)(h).True copy of the forwarding 1
. ette
24 12.1997 along with its true English ¢ r dated
ranslation ;
1S

produced herewith and marked as Anne
Xure RS h\(;
1).

10. 1t is submitted that letter forwarding th
© permit
dated

25.3.1996 along with its true English ¢
rallSlatio .
1‘1 ls

produced herewith and marked as Ann
==A1€Xur
e _R8(h)(j)

Ey
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Letter forwarding the permit dateq 5.6.1996 along with

its true English translation is progqy e, (. and
marked as Annexure RS8(h)(k).

Letter forwarding the

permit dated 30.9.1996 along wjy, its true English

translation is produced herewith and marked as
Annexure R8(h)(1). Letter cancelling earlier permits and
issuing fresh permit dated 4.12.1996 along with its true
English translation is produced herewith ang marked ac

Annexure R8(h)(m). Letter cancelling earlier permit

issuing fresh permit dated 16.6.1997 along with its true
English translation is produced herewith ang marked as

Annexure R8(h)(n). Letter forwarding the permit dated

16.4.1997 along with its true English translation is

produced herewith and marked as Annexure R8(h)(0).

11. It is submitted that inspections said to have conducted
was without proper notice to this respondent. No proper
notice was issued to me, either in person or through
registered post. Annexures 1 to 8appended to the report

was never served upon to me. The respondents 6 and 7

have not eénsured such service.

12. Though the joint committee was aware that the quarry

) -16 b
was being operated from 2006 -07 till 2015-16 based on

) ) . ion, it was not
a Reglstered Metal Crusher Unit regIStrau

Mingr Mineral

b

aPPreciateq that under rule 48P of
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? e 109 alty b2

Conc '
€ssion Rules, 1967, only a consolid Henc®

Paid and imit for the 44
no upper limit for done

e iy ones
duantifying the extraction of granite buildin8 st .
raCtiOn 15

M the quarry, depicting the same as excess Xt h
the

Without any jurisdiction and justification Though
RMCU  registrations and evidence for paymen’t o
consolidated royalty was available with the respondents 6
and 7, who were part of the said committee, the S
were willfully omjtteq and a liability was fastened on me
erroneously ang illegally.

13. There is nothing on records to show that I had

extracted ordinary earth and transported the same
outside the quarry illegally for without necessary permits
is incorrect. In the year 2012, permitted removal of
earth by a PWD contractor for developing a PWD Road.
True copy of the letter of the Superintending Engineer

dated 25.4.2011 is produced herewith apnqg marked
€d as

Annexure R8(i). True copy of NOC of tp RDO ¢
ated

20.12.2012 is produced ‘herewith ang - 4
€d  as

Annexure R8(j).True copy of translatig, of A
it Nnexyr
R8(j) is produced herewith and markeg A e
%

Ursu
the NOC was with the Contractor, HOWeVer N ant tq
e

R8(j)(a). The permits including that jgg D

Same is

th respondent.

available with the 7
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14. It is submitted that the applicant herein filed WP(C)

34335/2016 alleging that the overburden removed and
heaped in the site may collapse and will cause damage to
him. Pursuant to orders of Hon’ble High Court of Kerala
dated 7.12.2016, the Pollution Control Board and
Geologist required me to remove certain quantity of earth
so heaped and to secure the remaining with Geo Textiles.
I have complied with the same. True copy of letter issued
by the Geologist Pathanamthitta dated 26.12.2016 is

produced herewith and marked as Annexure R8(k).True

translation of Annexure R8(k) has been appended as

Annexure R8(k)(a).The photograph showing my

compliance is produced herewith and marked as

Annexure R8(l). The inspections said to have conducted

by the Director of Mining and Geology along with the
committee members are incorrect and without any basis.
The photographs also is having no relevance and there is
nothing to show that the said photographs are that of my
quarry.

15. The estimation of the excavated granite stone said to
be conducted also is without following any scientific
method. The total station survey said to be done by the

revenue authorities also was without any notice to me or

done in my presence or my representatives. Q/
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' mittee
Furthermore, the inspection  com gy Nos.
, in
erroneously included 2 other mining are# rying
. uar
325/2 and 328/5-1 wherein I am conducting 4

d mining
Hnder valig permits. My father also conducte

. f
: ) mits ©O
Since 1979 in different areas outside the I

.. i Sy No.
Annexyre Al and A2 True copy of the permit in oY

: arked
325/ 2dated05.08.2013;s produced herewith and m

ire R8(m [ it in S No.
1 -1TU€ copy of the permlt n oY
ed 05 08 1 and
/ -1 t .08.2013 is pI'OdLlCCd hCI'€W1th

marked ag Annexu%m), Hence, assessing and

penalizing me for the excavations of the area outside
Annexure Al and A2 is factually and legally incorrect.

17. The preliminary inspection report appended as
Annexure 9 also is unsustainable.

18. The finding of the joint committee that on preliminary
examination itself it was obvious that quarry was
subjected to over extraction from inside the lease areq
and illegal extraction of granite outside the lease area is
incorrect. ~ The joint committee and the officers
accompanied them failed to appreciate that my father has

started quarrying in the site since 1979 Istarteq
quarrying only in the year 2009, However, the attempt of
0

the applicant is to depict the quarry;y,, Since 1979
S

Ly
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illegal mining done by me. The interim orders of this
hon’ble tribunal, findings therein and Constitution of 5
committee to assess the quantum of damages alleged to
have been caused, is without jurisdiction ang having the
effect of alleging that I have commenced mining since
1979 and liable for alleged damages. It is obvious that

there was quarrying since 1979 and substantial
excavations were done before I got ownership of the
quarry in 2009. Hence, assessing the entire excavation
in the site since 1979as done by me is incorrect. At that
time, I was not even born. I assumed management of the
quarrying site only in the year 20009. Only thereafter, I
conducted quarrying in the subject matter site. It is
submitted that I am a holder of Registered Metal Crusher
Unit (RMCU) as contemplated under rule 48P of Minor
Mineral Concession Rules, 1967.True copy of the RMCU
registrations for the relevant periods are being produced
herewith and may be treated as part of the counter
affidavit. True copy of the RMCU registration for the
financial year 2002- 03 dated 28.6.2002 is produced

herewith and marked as Annexure R8(o). True copy of

the RMCU registration for the financial year 2003- 04

dated 1.4.2003 is produced herewith and marked as

Annexure R8(o)(a). True cOpy of the RMCU registration
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d 27
for the financial year 0004 - 05 date€ 4(o)(b)
nexure R
. ar

Produceq herewith and marked a8 An al y€
tion for the ﬁnarl01

her
2005 - 06 dated 21.3.2005 is P“’duced cU
¢ the RM

marked as Annexure R8(o)(c)- True COPY 0 d
e 2006- 07 4%€
y

True copy of the RMCU registra

registration for the financial

20.3.2006 is produced herewit .
cU regiStratlon

Annexure R8(o)(d). True copy of the RM

07 is
for 1st half of financial year 2007~ 08 dated 29-3-20

e).
produced herewith and marked as Amlcmm’w'l

True copy of the RMCU registration for the 27 half of

financial year 2007- 08 dated 25.9.2007 is produced

herewith and marked as Annexure R8(o)(f). True copy of

the RMCU registration for 1st half of financial year 2008-
09 dated 4.4.2008 is produced herewith and marked as

Annexure R8(o)(g). True copy of the RMCU registration

for the 2nd half of financial year 2008- 09 dated 26.9.2008
is produced herewith and marked as Annexure

R8(o)(h). True copy of the RMCU registration for the st

half of financial year 2009- 10 dated 23.3.2009 ;
3. S

produced herewith and marked as Annexure Rg(o)()
1).

The covering letter of the registration for the year 2010

11 dated 29.3.2010 is produced herewith ang 0 o
€d as

annexure R8folli). The Cerilicate of regigy oo
1S

9 g?:« Lp
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missing. True copy of the RMCU T€istratioy, for i,

financial year 2011- 12 dated 23.301; is Produyceq
herewith and marked as Annexure R8(o)(k . True copy of
the RMCU registration for the financia] yeq, 2012- 14

dated 9.3.2012 is produced herewith apq marked ,q

Annexure R8(o)(l). True copy of the RMcCuU Tegistration

for the financial year 2013- 14 dateq 27.3.2013 i

produced herewith and marked ag %.
True copy of the RMCU registration for the financial year

2014- 15 dated 31.3.2014 is produced herewith ang

marked as Annexure R8(o)(n)

. True copy of the RMCU
registration for the financial year 2015-

30.3.2015

16 dated
is produced herewith and marked as

AnnexureR8(0)(0).The rest of the

certificates  of

registration were missing from the files of me but the 6t
and 7% respondents who are members of the committee
are having the copies with them. Hence, the lame excuse
in the report that I have not produced the same is
unsustainable. Moreover, I was not required to produce
the same. 1 wa§ paying consolidated royalty for the same.
There is g upper limit for the quantity that can be
€Xtracted. Hence, depicting the quarrying done by me as

extraction is
over €xtraction and assessment of such

any jurisdiction.

X

absolutely jjjegy and  without
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The U
reafter, the 7th respondent informed me that RMC
can
Not he renewed and quarrying cannot be COnducted
With :
Ut obtaining environmental clearance. True copy ©f

1 .
ettel Of the 7th 9062015 is produced

respondent dated 2
herews;
With and marked as Annexure R8(p). Thereafter

Petitioner has not conducted any quarrying in the gaid
Property,

19- The aforementioned and following objections may be
treated also as objection against the preliminary
inspection report.

20. The analysis of well water shown in the interim T eport
was unsustainable and that there is no quality change in
the well water except beyond the turbidity limits. The
cause of turbidity is evident from presence of coliform
and faecal coliform in the water. It is also palpable that
the turbidity increase progressively with the distance
from the quarry. This definitely would indicate that the
turbidity is not due to quarry but due to sewage

contamination as reported.

21. The adverse findings regarding environmenta] damage
are incorrect. The allegations with respect tq other
extraction is incorrect and without any dats The
allegations that run off from my premises ang discharge

of waste in Mannathuthodu are incorrect, Thjg allegat;
ation

By




Y
was considered by Hon’ble High Court of Kerala in WP(C)

34335/2016 and found in favour of me that there is no
pollution. The assessment of environmentg] damage is
beyond the scope of power of joint committee. The
assessment of damage is without any support of data and
done in a totally unscientific and unsustainap]e manner.
I have conducted mining within the permissible area after
obtaining lease from the competent authority and all
other required permission. Hence, treating the area of
mine of loss of land area is unsustainable. The fiction of
land loss due to mining cannot be brought in and such
damage cannot be fastened. The assessment of loss of
agriculture and opportunity also is unsustainable. When
mining was done with required permission no one could
say that there is loss of agriculturq and opportunity for
other usages, due to mining. Hence, the damage of
agriculture for 8 years also is unsustainable and illegal
fiction. The damage regarding loss of water resources
also is incorrect. No damage to water bodies was caused
by mining activities by me. I have nof used more water
that consumed by other similarly situated person. I have
not caused any damage to water resources. Hence, the

damage assessment for water is incorrect and I am not

liable to pay any damages for the same.
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22. The quantification of loss of land was done in
preliminary report as well as final report are in an
unscientific manner, illegal and incorrect. When the
quarrying was conducted pursuant to valid lease, no loss
of land can be attributed for the said area. No damages
can be assessed for the loss of land. Furthermore, the
land is vested with me. Minerals alone are vested with
the government, for which [ have paid royalty and
compounding fee. Hence, no cost of land lost due to
mining activities can be assessed against me and I
cannot be penalized for the same. Hence, the
computation made in stage 1A of Annexure 9 preliminary
report and consequential assessments in final report are
incorrect.

23. The land plot damage assessed in stage 1B of
Annexure 9 preliminary report and consequential
assessment in final report are illegal and incorrect. When
mining was permitted by a valid lease no land plot
damage can be assessed projecting that rubber
cultivation is possible if no mining is done. That again is
unsustainable because right of property / land is vested

with me only the right of mineral alone is vested with the

government. ?

e
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24. The damage of water funds assessed under the head of

stage 1C of Annexure 9 preliminary report and

consequential assessment in final report are illegal and

incorrect. There is nothing to substantiate that I have

consumed any water or depleted any water resource or

caused damage to water funds as alleged in the said
report. It is unheard of assessing damage for loss of
water funds when mining was doﬁe under a valid lease.
The water is not a mineral vested with the government. If
at all any water is used by me consequent to mining in
my property I cannot be assessed for damages and there
are no precedents or statute permitting such assessment

or penalization.

25. The damage due to unsustainable extraction of
minerals under head 1D of the preliminary report and
consequential assessment in the final report are illegal,
incorrect and without any basis. The restoration or
reclamation of the mining pits is required only at the time
of closure of the mine. As of now, there is no proposal to
close the mine and I have already taken steps to acquire
sufficient area and to obtain environmental clearance.
The joint committee is not vested with any authority to
anticipate reclamation and to quantify the earth that may
require for such reclamation. In the event of any such

reclamation upon closure the mine I shall comply with

the conditions stipﬁ?by the statute. It is absolutely
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illegal for the respondents to joint committee to impose
liability to pay such damages upon me.

26. The formula adopted by the joint committee for
assessing damage illogical, unscientific, incorrect and
unsustainable. The quantification done by the joint
committee by imagining the reclamation of the pit and
cultivating a rubber estate in it and to recover the cost of
such reclamation, cultivation and price of granite
quarried during a span of 40 years is absolutely illegal,

unsustainable, unreasonable,

27. The assessment of damage made in the interim report
and final report are also incorrect and illegal. The market
price of the mineral quarried during a span of 40 years
that too with valid permit and leases cannot be assessed

on the basis of its present price.

28. The quantification in the final report regarding the
mineral extracted is incorrect, unsustainable and illegal.
The quantity was assessed not on the basis of correct
megasurem'ents but based on erroneous measurements
taken behind the back of me not in my presence and
without proper notice to me. The report of the committee
the measurement was done on the basis of total station
survey itself would show that the quantification is

incorrect. Annexure 5 would show that the measurement

was taken in a very casual and callous manner. The

(S
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depth of the pits at different points ranging from 4.4
meters to 15.90 meters and average depth was taken as
12.92 meters. The volume of the mineral was taken for
the entire area of more than 5.1962 hectares treating the
depth as 12.92 meters. Likewise, depth of the area
having 1.0160 hectares was taken as 19.9 meters and
quantification was done. Even the location of the points
from which the depth was taken was not at all measured.
There was no logic or reality in finding the height of the
mineral over the ground level. Annexure 5 Mahazar it
would show that the inspection started at 12.15 p.m. and
completed at 2.15 p.m. that itself would show that an
amplified quantification was made on the basis of a
ballooned guess work with a view to vindicate me
evidently under the influence of the applicant. It is very
clear that the applicant being a quarry operator has

influenced the 7t respondent.
29. Another glaring error in quantification was that the
total quantity permitted to be extracted was assessed
only on the basis of transit passes for granite building

stone (GBS) issued from 2004 — 2005 to 2015-2016. The
joint committee conveniently omitted that the unit is a

Registered Metal Crusher Unit (RMCU) and the granite

stone is the raw material. ThLe/§ id aspect was not at all
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ittee

Considered_ Furthermore, the joint inspection cornrmtteS

Willfully Suppressed that the quarrying Was started @

Carly from 1979 and the mineral extracted from 1979 to

004 Might be more than what extracted during 2004 —

2005 ¢4 2015 -2016. In the report the joint inspection
COmmijttee vindictively burdened me with the stone
duarried during 1979 to 2004.

30. The Committee has illegally treated the area covered
under Annexure R8(i) andR8(j) permits as well as internal
roads in the quarry as area quarried by me illegally
Without permission outside the lease area. The joint
Committee illegally quantified the stone quarried from
that area by a guess work and reported that I have to pay
damages for the same. It is absolutely illegal and
incorrect.

31. The quantification of earth stated to be alleged have

removed from the site by me is also incorrect. | have

removed only the quantity perrrﬁ'ttéd and directed to be
removed by the 7t respondent in compliance with the
directions of Hon’ble High Court of Keralg jp WP(C)
34335/2016.

30, The application is beyond the scope of the jyriggiction
of this Hon’ble Tribunal, since the subject mater s not a

case where 2 substantial Question re]

civil t ating to
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environment (including enforcement of any legq right
relating to environment), is involved and such question
arises out of the implementation of the enactments
specified in Schedule 1 of National Green Tribuna] Act,
2010 as contemplated in section 14 of the said Act. The
subject matter and reliefs claimed for are issues squarely
covered by Mines (Development and Regulation) Act,
1957 (hereinafter referred to as MMDR Act)and Kerala
Minor Mineral Concession Rules, 2015, which are not
included in the schedule 1 of National Green Tribunal
Act. There are appropriate mechanism under the said
act and rules to redress all grievances of the applicant, if
any, which he is trying to redress invoking forum of this
Hon’ble Tribunal. Hence, the appointment of joint
inspection committee is without jurisdiction.

33. If at all there is excessive mining there is penal
provision under 108 of the Kerala Minor Mineral
Concession Rules, 2015 and there is also provision for
compounding of offences punishable under the said rules
under Rule 111. There is no scope for this Hon’ble
Tribunal to invoke its jurisdiction. The recovery of such
amount by the competent authority also is subject to the

Limitation Act, 1963 and no amount prior to preceding 3

years can be recovered. %/‘/tf)



)

3 . ion 15 of
4. The Compensation or restitution under sectio
. the
the NatiOnal Green Trlbunal ACt Cannot be anOked by

. der
applicant since he is not a victim as contemplated un

S€ction 15 of National Green Tribunal Act.

3. The applicant has not submitted the application within
S years as contemplated under 15(3) of the National
Green Tribunal Act. The claim of the applicant is for
damages and restitution for the mining since 2005.
Hence, the constitution of the joint committee and its

Teéport are without jurisdiction and void ab-initio.

Under the circumstances, this Honourable
tribunal may be pleased to reject the reports of the joint
committee and may dismiss original application with the cost to
me.

All the facts stated above are true and correct to the best of
my knowledge, information and belief.

Dated this the 14t day of February, 2022

DEPONENT
Solemnly affirmed and signed before me by the deponent b
personally known to me on this the day of 14t day o Fe’b :
2022 in my office at Ernakulam. ary,




_ Aanervm R8(d)

SRANEENG
<
CThis ldeu‘uure msﬁe}.o 'mi:. P

. DL NP 7 3

Q. e
1.514(7-3-...

~\ ——

s ranes Sy ..S/\-‘L L,T M}’ﬂl uu‘.."mmn the Gorernor '\5.’ ave ﬁ‘.ték‘ﬂ?*‘nf.ﬂi"v?i' vefovres

to ma tbe nstete Gowrmmt L V‘I;it.'h

enrirx sw‘a.dle, wh wm'bio wonbtaxd o bdmite

be doemed. bo include nm un rm:“kor» anct nasl mm) of oo sutd end Shii Fhilip

Matlew, l"cndnr_\u 1“’““).‘01&&0'}:;'\':’J‘i‘\&\i‘“{' i ‘W‘\.Hruy\pﬂl!v N

bb‘—bL"\‘—)S . 7
Tillogn oged ;’wl\nm: of Shed Mabhad Triveavella Teduk of ohe Ailepy

esaion ubedl, whors tho conbon
3

~ Jnereipalter called fihe - demmeon whicl s

mnd persitl

adnitey include Lle bolesy exatubors, o abnty “M‘Th, represenbatl

nR). of wo other' ;mx'b.

and vorsltios ond dossees

uimenmw tlm.i» in com'; aration of

i

ale Geteranent l"n'za

oonts

~rnc'm:n{.a, h .cunnft.pr mwer*'ml fube

‘emiao amto the mrscr- the ww R 'w (o

toheehorar Gentrl md o Lha, acheguin

Tereundor amd dc],inmtaé owt\m pﬂ\(m e po x*xmvmm n;nx\ Lhe «rm colasren ved

“Torcipafter cu.l].a:l tho "Sodd Imnma"} {6 the apoe fov 0 0

L

Oy O ‘ ;3 i
.\._b‘k ook m.u.l:insr on _mm ..\, Tew b Merilie

. R R
wonvg conmencing from the e At

mmor mixmm‘i and sudjoct to

yor ibe purposes of oxtracting

;o

e torms end couditions . 'a‘:mbnjrm), An Bl

vinoral Corcassion Rulos, 1907 (lwremfppr relenyed

i e e
N DnrtcwrofMlnmr&Gcolo” N MQ\J,..P ng fmu
. ' S Trnvandrum . : M%@ﬁ yé.jy{/ >




s

.\
gt
A

_Direcicircf Mining & Geology
Trivandrim

0\ AR AP LR S
LY i
L y )
o , ORI RY S
i
)t e
s 3 S e

Reddaa)

sitions hereinefter nppe.mrim

to @ tiho ruledt) and 4o the torws wnd ce
ik T w\ \‘ @
| LI ] A s [ . R
\ ~ A . ' o\ e
1. Tho icrsee shall beve the vight io mu. upom the said leuda tcx cxbrc.(.t
\ % VA
v By ") TN
vandto otoncs (berealtercallod Lo ® um 'uu:wupmd tu do ull. utts kxcr'e mu‘g
B s . . ; ; “\
Cor U cateegdiou of the seid winere) including 1he at'ouuon on ;tm sw.ld 10.1:d
~ My r-\\
KC: ciiding e wnd Cdasl veguived Fer the jrurposed and wl&o w t.&le,louu \calul corpy Wy
. ! - [
vver the sald laats and ol the ‘miwmu\crulu A':wrn,t:'ted(us\ afo,}j_emu:v,
N X 3 PN
O, phe lessee sballlduring tbe subsistonce ﬂ)l this Iumt’ hav
A\v
«owarh tle said wineral ond remewe the wene frow tho -;Lmrry hold ou poradts
N
coed by e Competent authority wr wny other 0*'11661"&\1(110?3\&0&‘9& biw in thise
Y.
coord. The vovmite shall be izsued only wd ihe basis of pre~paid roynlty ot
rates speeificd in schedule- 1 to Lisse fulews” The royaltyorates sholl be
shgect Lo vevieion frow btime te tiwve oo te Government may order.
. : . i )

. 2 lesseeshall, pay to the = Luio Governwent o yosrly eurfoce reat equal
vhe luad revenue if omy, sssessuble wider the cules for tho time helug in
svee, o il Lbe lupd be the property of Government er in reserve’ forost thon
Lol to ite lend revewue plus cesey 10 any, per yectars of the laad the surfare
Lrcei sbuli be occupiod or used Ly the lessee for' any of the purpesos of this
- o in proepuriion = - for u,ny sroa lons thup w hoctarc.

s nuly zurluco re wadd uy puynests, e first of swch
Cacats e weowedde wnoor — . pefore thwe lesd day ¢f Lhe first
I S
L WP ) vln\ . N .
W \\ d) - .
'\.«"‘ﬂ\4 \\\,\/ - " .
N - - ,%f\,v’é\}\w%fﬁ\_;ﬁ
L




=

Rardyces)

cerr el cecupabion prevaeet eiyr shey o et peat shad ) pndc er domandodd
in reepect of any voedis er LN e d0 cndsvonen,
e e lesree sball ol 2D Viees Gevingy the curvency ol (uie dewine keep
o

Corzeel v dadelligiblo begks of weeravt iowing accurately the gueuhbdty of

DU ad vadne o Wby seidowinerals

Lhe

bocrnerals exweatted aoond

el

Lue parchasers. ov ceneigneas. The

sold e uaperied togelther with tl el

o«
o doosoe sladl wlse waiatain o register of ewployoes synwiey dboreia soparately

ony women vad cuildres expleyod deily sad shall ot all rewsoscilo tives allow
Lo eogpeden) autbority cppelnted wodes the Wildes (hereafter velsried o as
e

Conpotene aulborityn) ow Lbe officer avthorised by lda 4e examding bhe seid

SeOhs 0f wecvant end the register of employeps and-to take copies anrd extrocts

ghall ‘subsi reporte in Forws Fund & on the specified

The Lesses

cacredv e

vali8e
3. all dre under or Ly virvlue of Ahis dced Lrom the leaspe
be tocovered Trom bim feintly esd suvoraliy frem thom cad hds properties

3 aet P by
inmovalle under the provicivas of lhe Revenuo Loddvery et for the

£ ovalle wod i
Liee Ledpe ic force as theugh such suss arc urreers of lgpit revenue or "-yl,l any
cLoer Lenner as Whe Stale Govorament way aloew fite

Directorof N ining & Geology

— — Frivardrum ' Eia

(e it Gttt




Racdyy)

[ 4
setias
Go hio dessee slell oat the Jessvebe owi oxponuo erect awd ot all tiwes
ceinbidn e deep du vopair beunduiy wavhs end pillurs along the boundaries of
the buid loade aceerdiag to the uewarcallea shown in the plan herelo anuexed.
Te ot geurrping cpovations ov worliings shall be corriod om or pernltiod te
L0 carricd on by Lhe lessee in or uiaues Lho guid lends at any point within s
Cibetes D 10 wobres Drow sy vailwey siuw excepl ittt the prcvimuu [mtmim—nu
—~ wed i of the Reilway adeduietrostieon couvornod; and Lrow o.uy bridge on the
s )

ctioncd dowvay or 3y solres fron i reserveir, canal or other public works

Ol ol Li7ic roogs and Leildiags or iubebited gite, burial ground, etcj slow.
the e bereto annezoed é;.cejlb vitl the previous pormigzion in writling of
e Stute \’Z‘;\*:ev‘xmrgut/ compietent wutbovity or othervise tlmn in Mcwdtwce with

Sufh it ccwctions, restrictions wnd condition eitber gencral or speciel wld.oh

ou. The seid qistence of $0 metrea shull be

Loy be cotached o such ey g

an

wensured in tue case of a reilway vesprvoir or camal vorigontally from tbe

ouvter cose of the benl vr oager cdge ¢f tlhe cuttivg ss the case moy be and in
tiie caese of a building lwriwoulfmily frow the plinth thoroof. Tn the Cube of
C villare roods go workings sball bLe carried c.u‘wit,bin e distance of 10 metres of

alge of the cutting ewcopl with the previous pormission in writing of

tie comjetoni auiberity. '
s

ver (he purpoges of this clavse uhu sepression 'railvey? and ruilway
! o .

bave the scoe weanisg es defdued in sub~gogtions (4) wed

wdoipistr

CL)ef .o tiew d of Tadian fedlwey dety 3870 (3% of 1800)
(0 . _

\,2& C/\QQ%Y ‘ . ' : G _...ﬂ.u
_) . . ﬂ4\/9wﬂ/

Dncctor ofMlnmg&Cco!oyy

- Trivandrum ; " f&u L/I/Lau“

ﬂ rP
[ e (%/Mu& @4 le




-

™

b
0’2 - Racody (x)

Se The sices ol open vorking sbull (e siaped, steppod or secured by the
Tegsee wo such a wusnor us o ptevenl dasger from falls of material. When an

piochnll ho of sufficient hreeadth in

open weitaag s vorked du stepn, e
reletive Lo their Leight to gocure suletys In open vorkdng trecs liable to
fall wid all Joose pround and valorvial shall be reaoved by the leasoe

safficiently far from tho edge or otlierwise made secure ju order to prevent
. 4
danger (e porsons omployed in (Lo quurry.

ool wverkang pluce dw found Lo ho wnsate all porsons shall. be with-

draa o cho Jesseo dmwedintely Urva Lhe dongorous arca and all accesns to such
vorhine nlece exeept for the puryiine of remeving the dengor, or saving life o
shall ¢ wevented by secorely v tha Toll width of nj? entrancues to

e place. ‘

Ve who iceseee ehull ¢t ai’ van onnile blwespllow nny Offﬁcer‘uumhorlwed

Ly e Contlral Governeelt o by (v ninte Gevernment in tlat bohalf to inepoct

envclzd :
v j}HEtSAELJFOJ arad thé lessce sholl

the vi¢ lind and (e Tuiloi

ivm

G851sy such pergome in conducting the inspeetion and effort them ull inform:

Loe)y cuy reasennhiy Teguire,end shadi conform to aua obaerve oll orders which

the Central and Stpse dovermiente as tho reauli of such inspection o other—

Wise wuy from dime te dime Nee8,
i > ¥

ile e lesscoslald nod ussign or underlot the said lunds or any part

Lhereol or the rights or privilegos  theroin hereby grautod ov any of them

willuol (ho Previcus permigsion in writing of the competent autlority,

t-e lae lease muy be surronderod Ly the lesasa at any tlime aftor J wonths

solice in wiiting Lo bie couputent cutliority,

‘ded that the leasee s Wuid adl sums due on wezonut of the legse .

sreviceld Iurther thot if the longue ciects to dotermine this lease before
Lie cxpiry of tue ‘erm of tbe leese, shall poy ia add{tiqn 0 other dues o suu
Egurl Lo Lie doed ront payehle for the vemainiug purt 6f the torm of the
levee uesy,
"‘ - Py > s
Seoba the cupirition of the torw of this losso or on its enrlior
debere iiution under ¢lavge 12 tho lewsoo shall puy to the State Govercmonds
, - A | R
Tor il lend which Lus been reudeved useloss Lor wyricelture through tho

exereine of Lhe powers deamised by this loase puch sum gs the Digtrict

VoV I/ A Ay . '




R Pcd> (e)

the capitalised valuo or the land

%

Colleclor ey fix as cquivalont to

revenus of such lend rondeved urcloss. The leaso shull continue if the

cums ai - net clearod Lefore the late of dotormination of notice. .

1.. (f (Le lessce shall bo ue ivoas of toking a further Jesse of the

o Tor o Cfurther torm ol tweive yonrs he shall give three month's

vid

Covie ”;iico in writing of eucl dosirve to the Competent authorityond

Ll L oLsorved all the ceuditions of this leese,Competent
cathort oy aay agree to ;enow tue lewce for such further term and on euch
Lorums suditions am the corpetent vutiority way determinme which shall
Qe in woverdanco with 1h§ provisicas of these rules.

T .. the lessoe ot oepy tico cugiog tle sodd term use the seid lands

Y vr. ot tucrcel leoany mannod et then me authorised by this Iecase
oroad corry on quarrying opcrations centinuously without sufficient .

Cuuse 0. ceepetent wuthority stuil be the judge or ghall comrit e breach

an~ i wie conditiens of \Luis lcase it sball be lawful for the
olede HRE ‘

compeicot edtherity te canccl tincs lense and tako possession of the

vd

r in the alternctive to veccive Frow the lessee such penalty

[GRUS eI  SUQy S o)

not exceeding Pive tiwes the emount of the said yearly

r the vrekch

soua rent os the Competent authority nay fix,

16, Ii at the expiration of three calendar months after. the exphry‘

© tle icuce or its econer deterwimatien, tere shall remain in or upon/

42ucl¢

rines, mevvinery, plunt, Uuildings,‘structurcs and

sy eny e:
s the said winerals or otber property

C D

erzctions and convenicnid

~lh2r oo
L%ich i.- leesee i1s omtitled to rowove frow the ﬁnidylnnds the zame shall,
i€ noi oo ooved by thé lessee witbin one calendar %onth after notice in writis
resuiria;r their re:oval%a_givon‘to the ]eﬁ;ce/hy the Cémpetent autbority
_ sac - o bzoowe LYe property ol the State Goyefﬁmént in zuch menner
LT Ly deem it witacud des  liebility to pay uny COMPENSATION OR TO
. U0v.7 wo tue lpssee in respecl @hcf@of.

..170




22 ey 0>)

Thir leare is subject Yo =il vulc. wnd repulations which may {rom

Teeucd by the Stace Governsont vegalating tho working

N Te ame Le

the goartide and clone metlers wilecting the sefety, health and
gvericuce of Lhe levsee'e eupleyees or of Lhe public, where under the

Jicn wincs Act or vitiervise,
Joe Whie Ierece 2hedd owithout deley send te the District Collector
Giecempetent authority or tho officer authorised by bim in this

reool o eny vecident causing loss of life or sorious hodily

ieuvely wWilecting or enduhgoring life or property which

&t or in the sgid lunds in the course of

VolIwd occeur
wolder this leave,.

Tessoe cliall furaish suclh reporte and veturns raleting to

cooanboorers ocmployed and uveber watters as the State Governuent may

o The Jessce elinll uake wuy pay such reasonable satisfaction and
cuiion s vey Lo asscesed Ly luwldl eutbority in accordence wigh

Tuice o tie subject rer all damape, ingury or disturbance which

-
=l

e oy bis fuw cuercise of the powers granted by this leese and

Yy and shall koep iwdernified fuily and completely the

zrainst ell cleims wich muy be ade by auny person ov

wlz Coveriwent
, injury or disturbance and all

LpCCt ol cuy such da

Lhercvith,

L8 wil ¢ in conneet ¢

!
Cle oy condit.on preseriboe in obe [ecala Ylaer Hinersl
Cosison Lules, 1 U7, but le? ovul im Uhis Jeczo which may be

cpdicable too Le lessce sicll obe weosated e binding on the

Director, Mining t(ioulogy
~ l dvandryy,
) A

/,'f’;v//w‘ o'ty

e DS g Pt



| B
Y Racdy (2
el
ol
'
In thia cane the voyalty lor 12,000 Vi por penv for 1 \i' 00
f
surface renl for 8.0 centa (0.4 Tectares) i v /e freruio- ot

ke, 100/- o Two more copics ave veciatorine wibn fhe ericinal,

TAE SCIGDULY ADLVIT L0 L b L i o
,

~und o 1

_\'111}\( ~onrhon

th=in "“_l)_riv\r\ npd Tnlei K .
J1a - nll~ Alleppey n s 550/1-5  On the Novth v G/
‘ ' e XH hnpﬂnl]\ E
a LA
Thirmvella gg tn the Basloope .
b
[P on
° :; *
o &
S 0w
-
£ \ STATL
[

In viiness whereoi tie partics hevr=to !

Sercunio en vhe day and yeor firct nbove veitten,

( 7 ) A
\ . 2\ .
Signed &y £<\.'.\\~.L‘..§.k sl
for and oa bebali of the Governowv ol Nerals Directorof Mining & Gesine:
’ Trivandrim
In the presence of ¢
1 NEPARTGEER A ' : , \
( ) - l."l‘-,\n:"va""“‘»’ 3 R /\ / PR
Seruty LnE T T e NS
Cop i i - ‘
PRI

2) pox. Raboodavmefhe, ﬂ/{d/g,ws Brsr
jM—qh’ M“T‘ .\( . /_3: .

flﬁv

Pt IR HE W A
for nyd on behell of ibo desrcr /lf-ﬂnr.nr-

In 4l presenco of

-

/] ) ¢ :ZO'A‘LJG 3‘050_1)(2\
£ quranda [ouse
M (/ja“.wUA& Uuw(\

: ' )
() T M-UnrgucsSE ,/ ‘ .)L‘ e - -
AR o 0l
T)o.lduy.uvxyl;,(‘_(_t}\ ‘ ,,ww/’([.(!()b‘ /M/ ( _>—[:"_\" ‘u.l//,
c'eJL Lkﬂn.,,u
&G, ) »
cology o ‘/J’K'_ ( el

d/um - \
/‘&‘\\X SAn M)) o, AEARES VE A

torof) ',”i”"
Trivan




2'01 | Eg(«h(q)

Aniroa q%g '\,wo 27
(

~ .
. . Pk Y A Q¢

s ) = . )

( loo [ e | (o e S Ay y (SN (/\At{_k/(/\'A~-ACO

= iy ) [t '
Luar v ; q ;.
5/ CyoA ( Ao c...?/v‘ﬁ(.\ [N NN \

O\CQ(LQ.C—Q .

l [\; G “~".“‘>'( At " L‘\
‘ | AL = \L) gt
“ | (.‘\ S \"\L NN !. - / C(‘. 4 ,él -
s el e gt plonk;
I - s,

‘ C L . C( GQ AN wLﬂ_,\/LN-P_fﬂ .

(e [ ¢ \\ — N \f’\ Ay _\_.\Q:,;_M @L‘ /sz\.»ﬁ— () %(:A
AN = ' ) )

/ 1 las i~ < L-\ré)\,i N e
[N P N k e \/(/'V\-«4‘—Cﬂ

(=) Feas oo (b ' |
_,\_D LL , O/Mgré ',/M_u_ &gzu\ —

b~ ! o /(i [\.ct Lu/-—(}—&l& ‘ -.Z)/QM ! /('/1;
WA Y | |
> e
— “‘ \;‘/ o .\—/\, =
g Zév;éy'mé;

Ny Sl Ve deoens PED, ;\9 /\/L el

D) <\ ovr é !

N D \3 o,

' - - /f .~

o bbbt lickyondt

!

This is the true copy of the'Bocument

markedas EXHIBIT B referred
ANNEXURE Rs*c d)
inthe above case

‘ . ADVOCATE




A
< 2 Anatxyy R3(C)
PROCEEDINGS OF THE DIRECTCR OF MINING AND GEOLOGY

Minor Minerals =

subt— Mines and Minerals -
jte) - quarrying lease

Building stones (gran
to shri philip Mathew, Thekkenedumplackal «

Mallappally uest = sanction - orders iscuad.
_Ref:= 1. Application dt. 22=9-04 from shrl rhilip

Mathew.
2. Letter No.ﬂ(‘l,\/?./lOl/MM/Q'l At. 26=10=94
from the Geologist, Regional office,

Alappuzha.

3. Kerala Minor mineral Concession Rules, 1967.

No.343/95-26/9 106/M4/ 94 Dated, Thiruvahantﬁapuram. 20=10-1995

O R D R
A quarcying lease is granted to shri pPhillp Mathew,
The kkenadumplackal, Mallappally West P.O., Thiruvala to quarry
building stones (granite) over an area of 3.9842 hectares of -
1znd comorised in survey nos.305/10, 305/12, 325/2, 326/2,
327/1, 328/6, 329/9 and 329/10 of Anicad Village, Mallappally
Taluk, Pathanamthitta Digtrict for: 12 (twelve) years from the
date of execution of the quarrylng lease deed under the Kerala
‘Minor Mineral Concession Rules, 1967 and as per the Survey map
issued by the TahsildarT, Mallappally. end submitted by the - -
applicant subject to the -under’ mentioned conditions. Vel
1. Rovalty is -payable ‘to ‘Govemrment -as per. Rule
_29(1)(c) ofithe ‘Kerala'-Minor MineraliConcession
Rules, 1967 in respect of the minor mineral - .
; MmO out of. the quarry subject to
isnof. vl

ject; tore
amendmen
@s.

said rules’
assessgdf";b
revision:£x

oncsssion Rules. 1967. .
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5. The lessee shall also depos it an amount of
f3+1000/~ (Rupees one thousand only as security
deposit for the Observance of the terms and
conditions of the lease before the deed i3
executed as per rule 31 of the 3ajid rules,
The lessee shall commence quaxzying operation
only after the deed is executed,

6. The quarrying area shall be demarcated and
boundary stones fixed at the e sseals seXpenses
befare execution of the quarrying lease deed.

7. The lessee shall not win and dispose any type
of dimension and decorative stones from the -
area over which the quarrying lease has been
sanctioned on the strength of thils order.

The terms and canditions stated in this order are subject to
such further modifications as may be made by the State
Government from time to time . - :

_—

84/~ =
(P .C.GEORGE) L
DIRECTCR COF MINING AND GEOLCGY .

i philip Mathew,
Thekkenedumplackal,
lizllappally West . P.O., . -« . .
Thiruvalla, Pathanamthitta District.

Copy to:— 1. The Geol ogist, Regional office » Alappuzha

2. " . Tahsildaz, WL.LMPWW};_" A

3. stock file (2)

(By arder)

' ' 5 : P -_/z.?i//ﬁ”%'s/;_ ‘
S R © % 7. senior Superfintendent - .

R.25.10. el B e
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Quarrying Lease

h1s indenture made this....41 ..................................
ot ﬂ?&nuvnzni._41995'between tﬁe Governor of Kerala ( herein-
er retervred to as the "state Government v which expression
11. where the context so admits be deemned to include his
cessers aggsasséqns ) of the one part and shri. Philip Mathew
ageq 43 year 385 %f Issac Mathew resident ot Thekke nedumplack-
2l in the village of Mallappally, Mallappally Taluk of the Patha-
namthitta District (hereinafter called the "lessee" which expres~
sion shall where the context so admits, include his heirs,execu— .
tors.administrators, representatives and permitted assigns ) of

the other part.

o -

~ o

1
N
+
[
na

0 o

- Suc

Witnesseth that in consideration of the rents and royalties

and lessee’s covenants, hereinafter'reserved and contained the
_ State Government both hereby demise unto the lessee the land

measuring 3.9842 hectares described in the schedule hereunder

the delineated on the plan hereto annexed and therein coloured
red (hereinafter called the " said lands") to hold the same for
a period of 12 (Twelve) years commencing from
the 4J5<ﬂﬁ%-. . Decuw 2 -. 1495~ . .and ending on
the .z=l. o). Decarn bov . 2007 -for ‘the purpose of extracting

ms and-conditions contained

minor mineral s/and subject to the ter
in the Kerala Minor Mineral Concession Rules, 1967 (hereinafter

referred to as “"the Rules*)and to the terms and conditions here-—
inafter appearing.

1. The lessee shall have, the right in and upon the said
lands to extract building stone (Granite) (hereinafter called the
said mineral and to do all acts necessary for the extraction of
the said mineral including the erection on the said lands, build-
ings and plant required for the purpose and also to take lead and
carry away over the said lands and to dispose off the said miner-—

als extracted as aforesaid.

the subsistance of this lease

2. The lessee shall during
the same

have the liberty to work the said mineral and remove
~ from the quarry hold on permits issued by the state

Government/competent authority or any other officer authorised by
him in this regard . The permits shall be issued only on the
pasis of pre-paid royalty at the rates specified in schedule I
to these Rules. The royalty rates shall be subject to revision
from time to time as the State Gowernment may arder .

‘g:%z;§§ix;f %{ A G cntd a.en -

i 1 i r . \. $ .
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Departnent of ?‘?'E Tt Coatany ) _— h——
PHILIP MATEW

Regional Oflsee, o1
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3. The lessee shall pay to the State Gover nment Aan year Ly
suclace  vent equal to the land vevenue it any. assessable  oncle
the yules toy the Ltime beina in tovce . or i1 the land Lher t e
Proper by o1 Govey nment oy 1N yeseyve torvrect then ol [y [
land Y evenue Plus cess. 1t any . per hectare ot t he [ Aancl t her
suy) tace wheryeot shall be occupied oy used by the Jeacome oy A
ot the purypose ot this demise and so 1n Oroportion 1oy RaN% 3 1
less than & hectaye. The said surface vent «hall byes (Al
vearly Ppayment s, the first of such payments to e macle il !
betore the last day of the fivrst year ot occupatyon oo cler]
always that no such rent shall be paird or demanded 1n respoct f
any roads oy wavs now 1n existence. .

4. The lessee shall at all time during the currency of ko
demise  keep corvirect and i1ntelligible books of account show na
accurately the gquantity of the said minerals extracted and Lhe
welght and value ot the said mineral sold or expurted together

with the names ot the purchasers or consignees. The lessers shall
also. maintain a register ot employees showing therein separate

1y men., women and children employed daily and shall at all
reasonable times allow the competent authority appointed under
the rules (hereinatter referred td as competent authority ") or
the otfficer authorised by him/her to examine the said books ot
account and the register ot employees and to make copies and
extracts theretrom. The lessee shall submit reports in forms T
snd G’ on the specitied dates.

S, All sums tound due under or by virtue ot this deec trom
the lessee may be recovered ftrom him jointly and severally From
them and his properties movable and immovable under the provi-
sions of the Revenue Recovery act for the time being 1n lorce as
though such sums are arrears ot land revenue or in any other
manney as the State Government may deem tit.

5. The lessee shall at the lessee’s own expense erect and at

time maintain and keep in repalr boundary marks and pillars
ng the boundaries of the'said lands according to the demarca-
n shown in the plan hereto annexed

A7. No quarrying operations or working shall be carried on or
permitted to be carried on by the lessee in or under the said

lands at any point within a distance of 75 meters from any rail-
way line except with the previous permission in writing of the
rei1lway administration concerned : and from any bridge on the
National Highway or 50 meters from any reservoir, canal or other
public works such as public roads and buildings or 1inhabited
site, burial ground etc., shown on the plan thereto annexed

the State

the previous permission in writing of
/competent authority or otherwise than in accordance
restrictions and condition either gener-
be attached to such permission .:
meters shall be measured in the case of a
canal horizontally from the outer edge of
the bank or outer edge of the cutting,as the case may be and in
the case of a building horizontally from the plinth thereof In
the case of village roads no workings shall be carried.on within
s distance of 10 meters of the outer edge of the cutting except
with the previous permission in writing of the State Government

/competent authority.

@?cﬁk‘%&_ cntd, ..
A, .'St:n‘v',lv ‘m @e : %‘t

except with
Government

with such instructions,
2zl or special which may
The said distance of 50
railway , reservoir ,or

A ‘
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the expression raylway  and

For the purpose of this clauses
detyned 1

rallway agmjnlstwation shall have the same meaning as
sub sections (4) and (&) of section 3 of Indian Railway Ac
1890 (IX of 1890). .

8. The sides of open workinags shall be sloped, stepped o
secured by the lessee in such a manner as to prevent dangey tfrom
talls of material . when an open workina i1s worked 1n  steps
steps shall be-of sufficient breadth in relation to their h'lqh{
to secure safety . In open workinas trees liable to fall and all
loose ground and material shall be removed by the lessee auff)
crently tar from the edge or otherwise made secure in  ordey t o

prevent danger to persons employed in the auaryy.

S. 1t a working place is found to be unsate all percons
shall be withdrawn by the lessee immediately from the dangerous
area and all access to such working place except for ti s purpose
of removing the danger of saving life shall be prevented by
securely fencing the full width of all entrances to the place.

i 10. The lessee shall at all reasonable times allow any
q?ficev authorised by the Central Government or State Government
in that behalf to inspect the said lands and buildings and plants
erected thereon and the lessee shall assist such persons in )
conducting the inspection and afford them all information they
may reasonable require , and shall conform to and observe all
orders which the Central and State Government as the rvesult of
such inspection or otherwise , may from time to pass.

implementing the

104. The lessee shall be responsible for
from time to

orovisions of the various labour laws applicable ,
time to the Qquarry

11. The lessee shall not assign or underlet the said lands

or any part there of or the rights or privileges , therein hereby
aranted or any of them without the previous permission in writ-
ing of the State Government /competent authority.

Where the lease or any right , title or interest there-
sublet or transferred as provided in rule
34 read with condition 11. then the person in whose favour such
assignment , sublease or transfer has been made shall be respon-
cible for implementing the provisions of the various labour laws
from the time to time, to the quarry.

11A.
in has been assigned ,

applicable ,

The lease may be surrendered by the lessee at any time

12.
to the State Government /compe-

sfter 3 months notice in writing
tent authority .

provided that the lessee has paid all sums due on account of
lease. Provided further that if the lessee elects to deter -
lease before the expiry of the term of the lease.,
her dues a sum equal to the dead rent
erms of the lease deed. |

the
m¢ne¢-tbls
shall p4ay -in addition to ot
',payabie for the remaining part of the t

./ % |
Cntd..... |
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13. On  the exXpPrration of the term ot thys leao o) i
car | %e':‘L determinat ron under clause 12 the leasee <hal | pay ot ';
Lhe btatg Gover nment tory all land which hae I)l\r‘\n Yendey eo e | e e
for agraculture through the exercise ot the powers (|l'(u1',"’(‘ i,/l
this lease such SUm - as the District tollector may f11x n; cqulva
lent to the Capitalised value Or the land revenge of “uch I and
vendered useless The lease sha) I continue 11 the SUMS  Av e ot

cleared beftore the date ot determination ol notijce .

14 . 1t the lessee shall be desiy ous of taking 5 oyt by
lease ot the said lands toy a furthey teym ot . C twelve ) yeaqoe
he shall airve thyee mont ha PYevious noticen in wy iting ”‘f e h
desiye to the State Gover nment /competent g1 horaty VL he
lessee  has duly observed al| Lhe conditions of thhs  lease 1 he
State  Government competent authority may agree Lo  renew fhe
lease for such turther term ang on such teyms and conditions as

the Statg Gover nment /competent authority may determine which
shall be in accordance with the Provisions of these rules.

15. If the lessee shall at any time during the said term use
the said lands or any part thereof in any manner other than an
authorised by this lease or fail to carry on quarrying operations
continuously without sufficient cause of which the State Gover n-
ment /competent authority shall be the judge or shall commit a
breach of any of the conditions of this lease it shall be lawful
for the State Gover nment /competent authority to cancel this
lease and take possession of the said lands or in the alternative
to Tece%ve from tHe lessee such penalty for the breach not ex-
ceeding five times the amount of the said yearly dead rent as the
State Government /competent authority may fix.

16. If at the expiration of three calender months after the
expiry of the lease or its sooner determination ,there shall
remain in or upon the said lands, any engines, machinery, plant
buildings, structures and other works erections and conveniences
the said minerals or other Property which the lessee is entitled
to vemove from the said lands » the same shall , if not removed
by the lessee within one calender month after notice in writing
requiring their vremoval be given to the lessee by the State
Government /competent authority be deemed to beconie the property
of the sState Government in such manner as they may deem fit
without liability to pay any compensation or to account to the
lessee in respect thereof.

17. This lease is subject to all rules and regulations which
may from time to time be issued by the State Government regulat-
ing the working of the quarries and other matters affecting the
safety, health and convenience of the lessee’s employees or of
the public, wheather under the Indian Mines Act or otherwise

18. The lessee shall without delay send to the District
Collector and the competent authority or the officer authorised
by him in this regard report of.- any accident causing loss of life
or serlious bodily injuries or seriously affecting or endangering
life or property which may at any time occur at or in the said
lands in the course of operations under this lease.

=
A.S% nrar

Department of 7 <t Crilogy
Hegional Ollice, Llappuciz,
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lessee shall turnish such reports and retuns relat-

19. The
labourers employed and other matters as the State

ing to output,
Gover nment may prescribe

20. The lessee shall make and pay such re¢asonable satistac-

tion and compensation as may be assessed by _awful authority in’

orce on the subysct tor all damage,

accordance with the law 1n t
disturbance which may be done by hin in exercise ot the

1njury or
powers granted by this lease and shall indennity and shall ‘keep
1ndemnified fully and completely the state Government agalnst
all claims which may be made by any parson or Fersons 1n  respect
ot any such damage . 1nyury ov disturbance ani all costs and
expenses 1n connection herewith.
21. Any condition prescribed 1mn the Kerala Minor Mineral
\n this lease which may be

Rules 1967, but lett out
to the lessee shall be treated as binding on

Concession
d royalty for the mineral at

found applicable

the lessee In this case anticipate
the rate of Rs .8/- per tonne tor a period of one vyear 1S
Rs. 40.000/- (Rupees Forty Thousand only).

22 .Dead rent realisable at the rate of Rs.1,600/- ( Rupees
one Thousand and Ssix Hundred oOnly ) per hectare subjpect to
yevision trom time to time surtace rent at Lhe rate

year 1s Rs.98/- ( Rupees Ninety

ot Rs.24/70 perx hectare tor One
Eight Oonly ) Security deposit is Rs.1,000/- (Rupees One Thousand

only)

& Cealo
N PHILIP” MATHEW

{ Department of Miuits
!{:gion:al Qlffiec, Alappuzhas

~
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jes are registering with the original.

Two more cop
The Schedule above reterred to Description of Land.
ngﬁ:16f7> 7011139@ - Re; Survey No . Area 1N
Taluk . or Amsom ot the area hectares
S_“l_lz—D_lst ———— . ——————————— —— - -
pathanamthitta. Anicad 308/10 305/1> 3.98342
Mallappally [25/2 , 326/2
Mallappall 327/1 , 328/6 )
ppally az9/9 , 329/10 31
01d Sy NO. 553/1,559/1, & 564/1A Block NO.:
Bounded by
Sy . Nos.
on the North by 05/10, 305/12
on the tast by 328, 305
on the South by * 327, 325
.
on the West by 205/10, 305/12,
| az7/1, 328/6,
329/10
In witness where of the parties hereto have set their hands
hereunto on the day and year ftirst above written
Si1gned by . A. Sundaram Geologist , Regional Offtice ot the
Dept . of Mining & Geolowy . Alappuzha. g;;%

A, Sun

Department of Mints
Regional Of ficc,

tor and on behalf ot the Governor ot Kerala

In the presence.of
Somds . Quhumaﬂzuﬁ) VZLLfZZELEZMf%
DvNV/ GML;ELA/ ]}bkp\—).«xkﬂ,

ng & Ceclogy
Alappuzba.

i H,Lw.wJ QL\JLWLL Inspeede,
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2-) Sk TV \/qcu\oh\row o=, MDCLQ,/( 41'4}"'“/—’
Q‘@* s bhe, Dept =t MO nshg | Gu.tua«d ﬂbq;/n‘glq o . %\
A A
k- >~ Py

si1gned by FHJLIP /\AH”.H,(,

+or and on behalt of the lessee/lesseas—

1n the presence of
Q«Q\a-a)Q‘D
Sy -
{
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after years the word
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d
Directorate of Mining 3295 004

Thiruvananthaptram =
Dat”d 2 4.70010

Fram
The Director of Mining and-aeqlogy

\/é;ri_Philip Mathew,
'~ Thekkenedumplackal,
Mallappally Wast PO«
Thiruvalla, B e
Pgtnanamthitta Dlstriut £ ' : # g

oyalty amounts
Thekkeaedunnla
riod £rom
g of =

»Suau- Inqu,ct;i.on zepcrt: - R Sl

of shri rhilip® Mathew, ’

Pattanamthztca for the pe
1,4,97 to 31,3 2000 forwarvln

f,’regardlng.A ‘
‘This office 1ettar No.2544/97/20uo

Ref’;
Lo, dtd IG.L.L.2~:/OO$ ‘

Case

L Lam rwcrﬁlns h veﬂwth the 1nspHCt’On *eﬂor
=3 the - ac “'bts in respesct of royalty and other dues -
overnment nerta;n;ng to the Granite bULIdlhg st
] ~<;ﬂ

ckenedumplackal

’m' é’cwpeﬁ ny shri #nilip. thew,. Thekken
Hast Pl ahihuﬁalla, Dgfnanamcnlcu:

apwqily %
D;st:zc* for the period fron’ 1.4 97 80 31,3.2000, I
request ymvﬁso remit an amount - 0f %.446¢/u'(ﬂupe€c Two
- thougand four: hundred and ‘sixty ‘only) as pointed out
‘in pdra % of the. report u31ng the counuers;gnnd cnalena

enclosed nerewﬂun,}_ & \
ymu are also inlormad that penal interest at 24%
thg remittance is not made within 59

wiil e charged Lf
dajs f:om the date of receipt of this 1utter.

N
on

‘The +eport may piease be acknowiedgad,

Yours faithfullyy

] IB og “b)

Por Director of Mining &rGaolog
District office, Pethanamthitta
| | for information, -

The Audit Ofijcer for information.

D1 gection for information and follow up action. ‘

stack file (2 FOpiuS)o

’

' pry to:r'The Geologimt.
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Inspection Report

Name of pessee s Mr, philip Mathews
\ ThekkanedumplaCKal' o
Mallappally Weste Pove

Thiruvaila,

pathanamthitta.

Granite Building ctonée

Name of Mineral . ¢
Period of inspection - :.1.4.97 £o 31.3.2000
Team of Officers . ¢+ 1. shri Martin Vicu?"

Audit Officer.

2, Shri S.Anil Kumals
© Junior Anditor,

Date of Inspection 21.11.2000 to 24,11.2000

I. Introduction:-

2As per the directlons contained in letter No, 2544/
D2/2000 (24) dt, 16 01142000 of the Diregtor of M:nina and
eoloﬂy, the accounts in IPQDLCt of roya;tj and othex
ducs to Government pernainlng to the granite building
stone mine owqed by the lessee for the perwod from 1.4.97

to 3L.3.200¢_we:e_1nspected./

_ , Director of Mlnlﬂg and GeolOgy. as Procoedlngs Crd»r
ho.343/95-96/910@/%4/94 dt.ZO.lO ,95 has, granted a quarrying

: 1ease for granzte building stone-to ghri Philip Mathew,

Thakken£dumolacra3, Mdllappally ﬂeat. P o., Tniruvana

for a ‘period of 12 Years, over an area of 3,9842 hectares

of 1and canp:J.Sc,d in Sy]-l\ros. 305/10, 305/12, 325/2, 326/2, IBRAL

328/6 329/9 and ??0/10 of Aanlcad Vvillage, Mallappally

327/1
. Tha re latL& le_beﬁ deed

TaLuk. Pathanan&h;tta Distrlct
was executed cn 4. 12.95.
The lesseﬁ is. having a Metal Cguencr Unlt‘at the lease
hold area and is using the mineral for the pI'Od\,.Cthﬂ of
. N

Crushed Met al .

(contde.e2) -
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IX. Production and Sale:-

The production and sale oOf mineral as oor the 0
;steck Fegister for the period from 1.4.97 €O 3133 ’
are as follows:e
Opening’ stock as on 1,4,97 A 4 tonnes
2Add  production from ‘ ' ' :

104,97 t0 31,3,2000° = g 26660 " o

, - 26664,00 A
Ss Quantity sold from. - 0, 5 |
1.4.97 to 31.3.2000 § 26238,600

Clos;ng stock as o 31.3, 2000 ¢ 7425,500

- -—--—-uuu-v e hadand

_(Detawls are shown in aﬂyéQdiX ‘A')

III; Permit'Reconcilliaticn:—-

Open-ng oalancc of rcyalty K TS
paid permit as on 1.4, 97 . 562. ‘Tonnes
244 Quantluy sermitted £xom g 26125 o

1.4,97 to 31-3-2000.
' ‘ | 26687,000 Tonnes

e

Less Ouantity sold £rom e
T 144,57 0 31.3,2000 FeRRsa00,
ClOaiﬁq %%%%&cés on 31.3 2000 B T ﬂﬁﬁxﬁﬂﬁ :
486.500
EERIENSE N S S S

~ (petails are shown in appendix 'Bt)

’IV; ROja]ty Remittancos =

puring the period under audit the lessee has remitted
a tocaJ amount of m.418000/~ towasrds Foyalty for 26125 tonhes !
of mjneral @ 2,16/~ per tonne, : :

(DeLailb are shown in appendlx ety

(contd, ¢03)
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V. ‘
. Aﬁsessment of roya'.ltyl"

Fo}.lowing are the detalls of s2 re'cords. :
during ¢ dlffer - : g8 Kt
g he oerz.o’l under audxt as per . ‘ et

(1) Ag ver stock register s

(2) As per permi; register ¢

Frcm the above it could be seen that
ermit regl

'stock regivter is hith,r ‘than that by P . reglste:.c
Hence assessment is mdae on ‘the baS’-s, of étoc{ S AL

figure. AR S v i - . . M
te, 285x8  1  gy 2280 TR
25953 5@u %16 : Cg @,415256 e T _f;;”ff
26238.500  e SRR S - SRR

S Sl e A e ) %a41753€ G

vz, Shor"r‘ coller*t:a on’ (Oij:‘erence) in "9,}"33:.,,2

uovernmcnt have. ra vzsnd m the rate of royalt" A T

w:f.t"l ef:;:n. irom ll ,9’7 rom‘ BB/ ?‘0_ xm.+6(5 px.r tonn;.

: 'n amo‘mt o’?'" 2167«-7- is due
from the lessee by - wag of ~hort call ion for 277 tenne
Bua. bl"’lC“ r.ha lessce na.s ﬁm desoc.t\.hed

cOnSr,(IJ""?t to *h

'of minera“ .
only 28 r.ormc,s of the mnaml out of this ,_'77 the lasses ‘

need be z:amit Rsozzé’,/- towa.rd.; shor;. collecnlon.

VII¢ adju:;*'ment and armar roYalty ﬁue--—

R0ya.lf'y fur thc oncnmq balance | .
of pafm:l.’c as an 1¢4.97 0 R. 4495
; - 562 % 2 '
Add Rﬁmittance, rrum J 4, 97 0 .
. £031.3.2000 § e 418000

Rse 422495

ss Roy»lty foxr C‘lOBl’mj l;all\"xc\_ (3
*";c--x of pezmjt ags 31.3 2000 g ¥
¢

486 500 b d 16

(cc‘ntdo'o 014)‘



K{S/ g««wxwm(RgC%chp

' e X TR
--....Add Shor ‘
| t collection as per d . 2216 .
Bal ance aftery adjizstment $ RS 4 16928 . __;...-

Fotal amount due vide para v s Rz, 417536
E‘Eﬁ_ Balance after adjustment 3 RKe 416928
Royalty fork the exc - '
N ess despatch
Of. 38 tonnes of mineral P2 ‘2 608
(26238,500 - 26200.500) - =“_;=~ggzgz#¢=¢=g

VI;IQ_and Rent & Surfacé Rents

(2) Dead rent:- 4
As the royalty remitted during the period ““dgr g

is higher than the dead rent due, no desd rent need be paid,

(b) surface rent:-

The lesseée has to remit s
rates for the ares of lease hold., During the period from
4.12,95 to 21.3,2000, the lessee has to romdt Ps.1260/-

= & L

as showm belows

From 4,12,95 £0 313,98 2 2,50/ 0 |

50 x 3,984z x 848 o8 e 463

| | T 3E5T | e
From 1.4,98 to 31.3.2000 @ k5, 100/4

100 x 3.9842 % 2 Ty e 797

C Total:  t 501260/

IV 2 Yo ey i vy e oty -—
bt oy ome
e Y e R ]

&

'IXu‘Royalﬁy for excegss Degpatch; -

: Tbé lesgee has ﬂ@Bp&&Ched'33 tonnes of thé'Mineral.
in excess vide permit NO,G5/2/99~2000 dt,12.5,99 over
the bermitted quantliy 9fr1250 tonnes,  Therafore Fhe
jessee has to.remit 5,368/~ towards arrears of rovaity

. for the excess despatch, |
o | (contdess5)




,jshown belcw for the period under audit.’

.(d)

Lyt S penst)®
§‘§E§1JE£SS*~ ‘ ey |

;(a)

(b)
()

¥Is Generals=
ST e

The lessee has to remiL a total am

Arrear “OValéy vide para VII ('r

o
. v

Short oo;"n 1on v:.dm nara vr o: Rse
Surfaca renf v1de paLa VII;(b) & Rse

Total .  -

AR e o the
Thls ls uh@ first aver auglt of ‘the 1esu"e bY

:Eépartment."”he lessae is advised as follows:

j;jj

s

‘”Permxtc gho».

Permit rﬁg;ster and stocm:register shoulﬂ ba
‘maintaiﬂed as - instructed a+ the time of . audito'

mw‘vo ‘cance l:a bg he Ge 10gist§
Case onOUld be tafen in notlng parmit’ no, and

Jate lu ‘P‘ fofm Q@rt1Lﬁcate.

LLHL

TIog-p) o(

For Di of Min;ng and Gﬁﬁlogy’
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_Appendix -

, Stock Register netails
Qpening stock as on- 1,4, 97 3 4 Taﬂnes

-
--——--—---.——mn.--.——---!.""""""-

Month X & - Preduction
& oo (Tcnnes)
Year ‘ _ ‘ g o '

. — ey e Sme Emm

\-“-‘HHQ.‘-----W—_-Uw--‘-“---"'_

CmRL 97 500
May % sy
. @me T 450
Sgwy 180
Cmugust . 250
september . 210

Qotever . . 279 270
._fﬁOvLmbgr' - _ .33Q,-‘ | . 328
| pecember L0395 . 349

January 98 310,500 325

Pebruary 212 350
 March 64 . 697

April 935 - 916

May 9% - - . 1063
Sogwme 870 - 923
Coaaly © 515 ol 506
| august 655° . 671.500

. september . 60 . 613 -
fotober 550 . 6844500
  chémBér | ’ 9100 - 890,500
. December . 8844500 - 837
. January 99 833 . gs1
 Pobruary 1005 1021
~ Mareh 1830 | 1785
Capril 288 1239

471
449,500
e
202,500
240
220

(eontd, we2)




——,‘1.___ 2 7 13 o
Méy,gg 1480 1499
| Tune 903 + 694
Mly 1070 925
August . 670 681

September - 540 - 555 ’
rOekaber 845 545
November 795 502
-~ Decenber 860 938
Jenuary 2000 780 785
- F_bruary ‘ 997 1062
March 1270 1738
Total 26660 26238,500'
. ===‘=====ﬂ==,====-¢===

Glosing stodk as on 31,3,2000 : 425,500 Tonnes

-fs"vj‘.vl

' For Director of Mining & Geology
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S
TN
5o
mmmmw” Permit No.
i N
l. GS/1/PR/37-38
2. Gs/
3. G§/3/
Ql/‘ho GCsg/Ly/
S° 5. G§/3a/
6o GS/5/
7« GS/1/PTA
8« GS/2/
9., GS§/1/98=99
10. Gs/2/
11, Gs/3/
12. Gs/4/
13. G833/
14. Gs/4a/
15, CM\m\

~

™

ening balance as < 1.4.97
per permit zo.p\oolwq\wm m

"Il-ll'l-llllnl'lllll'llﬂl‘

Qw#m

- Hm ,0 rh.wq
1645497

1848437
20.10,97
2041097

22412597

«

16.2,98 .

25,3,98
20.4,98
18,5,98
24,6,98
. 19.8.98
1449,9¢
21.10.98
Z.11.98

Appendix — ‘Bt

Permit x@aoaOMHHHwﬂwQ:.mwwam;m:&

, mma Tonnes \ecwnﬂWﬁw mowm ouvt of n”
owmﬂpbo bal ance

(Quantity Ha.nosamuv

.wuumnnsnmm

.l,.lll.l.lll

ocwsnyr% ocnzwﬁﬂ% ocwnﬁwﬁ% : lmwwwsnw - Net
wmﬂapﬁﬂmg ﬂm<mwwamﬁma g sold Dcmuﬁﬁﬂw Balance
o S S mmcwwpi ‘
- S e s e =l L. e e l,mmmmm i’ = e - e -
i i .w,, i sty
625 = 6084500
625 == 613,500
625 -~ lsop
625 L~ ¢ 625
e 125 109
625 . 625
625 — 617
625 - &8
1250 - ,‘,__Hm>¢‘
1250 -— ‘,Hwkm.moo
1250° [ en 957 o293
o - e | osdoises -
— 4104500 ' 410,500 . =
3250 s 1250 .. © o noEomESE .

(contd, «e2)

wmwmbow 3 248

BExcess/
Remarks



D

\/ , " ﬂ ’ it
e 1 L T e T T T TR T R L g R s
- e TR e W - .- - - ey W ww ww o ‘v! e pew  ww oee o . e ! 8 n wm \ll c“. - - e ,,. < " % L T v

QU 16, ow\o\wwlwa w Mwa.wm.mm ©..1250 T e .pwmo B T SRR

% 17 GS/7/ U u‘,m.m;p...wm, .. 1250 e A

Z 8.08/8/ 3.3,99 1250 R
¢ 1sces/o/ 0 o4, 3.9 1250 - o owso o
¢ 20. G/1/99-2000 - 21.4. 99 .+ 1250 == O

< 21, Om...\N\ S ,. . .1245,99. 1250 e

22, O%/1ay . L iiiailesEe o L ek aFlgg o 38
230 G8/3/ 11646495 1250 =~ 1145
24. Gs/4/ 48,99 . 1250 -~ .. 1005
Q 25.G5/33/ - 16.8,99 = 308 104
Was. 6s/5/ 1.i0.99 1250 . ==, 800
270.65/4/ | 6.20,99 o= 245 238 e 3 tonnes
- 28+ Gs/6/ s 29.11.99 . 1250 o= . 1188 B2 . m\wow a0 for
30e GS/7/ : 24.1,2000 250 | == 1248 - _‘ ; mo,
31s G8/6a/ ' 2,2.2000 ¢ == . g3 7 s g AL ,H.onww 172 Eanmes

m.g Hmmmmm is vvhnﬁﬂnmn_
e use o..&.w the UmwmﬂOv
e »\;,r<mwwwwwm ins.

wmn,;.‘amhahﬂ 20.mm\m 2.00 for

.Illlll'l'll.l'

32, Gs/8 14342000 © 1250 1141, - g9 ©  Balance of 3143500 taanss
: ‘ : . i T PR B - - .available in other permits

33, Gs/o/ . 244362000 - . 500° 440 ° ew 60 - are cancelled since they
. . . v L T ~Fre- CCﬂﬂwﬁmQO‘ No refund
26125 - qum.uoo 25887 ,B00 anmowoo me.uZO mu éﬁww be wwwozm&

‘ . I TR SR s e e m e e s %oxgm e, o
Actual closing balance ] 509500~ . . . Total @mum e wmmmqiwoo + = anes
Excess sale > 3 23.00 0B. nwum .1 A wwu.ooo
g s E Amm.moo TN .,h Ly mmmoo.ooo

R S ST o S e . S:
. L : , - "o rector of M
_ : . _ : b8 ?Hsusa msm Oﬁewoa%
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Appendix ~ ‘Gt

A

A &gc%\ q \)_
o

. ‘Details of Koyalty Hemittance , I '
Qha]_ab T T - R ;a;le'OE
.'-.‘:"u--- . RS. ._._,:n‘-“
- 1, s R T e e P ST 3 - -
«n“-_-:—-.-f— _____ R ﬂ"‘?‘.-’_" .‘ surYD
23 dt, 16,4,97 oy strict Tred
: £, 16,4.97 10000 ﬁgappuzha '
g Tad e i , Cow
.4 : CE . B
11 - dat, 18.8,97 © 10000 |
472 at, 1 | gub Treasurys
L . kel ~ 10000 © yallapally
; ' : ' ) o SRR
457 dt, 19,12,97 10000 e
. L . ’ o - » f &
337 at, 16.2,98 110000 'gggﬁggggthitta .
774 dte 2543,98 10000 |
372 dt, 20.4.98 20000
276 dt, 18.5.98 20000
615  dt, 24,6,98 20060
384 . . dt, 19.8,98 20000
13 dt, 2,11.98 © 20000
292  dt. 14.12.98 20000
279, " dt. 25,1499 20000 Sub ireasutys
" T ' - Kozhench&ITy .
56 dt. 2.3.99 20600 | Sub Treasury,
% SO g - Mallapally,
427 dt, 24,3,99 20000 - sub Treasury,
sho LA dpat e R ' Kozghencherry,
300 A, 21.4,99 20000 sub Treasury,
R R Mallapally,
249 . db, 12.5.99 20000 o .
227 dtqlia,ﬁ;99. 20000 - "‘g
46 - dts 4.8.99 20000 - "
" 4 dt. 1. 10'99 20000 . .
470 . dt, 29 011099 20000 ' ' SUh T.‘l‘{aasury‘ -
o . ‘ .. Mallappally,
(contq, +2)



- 2'-— ----- ‘)_ - ; _ - - -
= m - - ‘:1. - - . -— ™ = - 2 . - -
- = reasur{;
T T e e~ ) S’JleaPPal
, 20000 pal ,
351 dt. 24,1,99 ‘ s
_ . u
. ) 20000 b Trbelzicherfy
. sub. o
o dt, 1;3;9;’9 8000 Koz ,
414 at, 24,3, K

Total - ‘ .

SmEEE SS
e

Wi L =
,I;-ny‘vvl . .?Tld Geolegy:
r of Mining at -
Sirector of Mini
For Directo
vl/

This is the true copy o410 document
- Marked as & referred

: 'ANNEXURE ~=(Cq .
inthe abo €Case QC% )




Interim
~ yemittanc

in treasuries

o

PR e
v A
o

= “\inbunt
- _..Received Rs

e chal

Leiogpns

sceipt for
es made

: -Ch%l.an No/Qg ..... A

thc .(}‘_r‘(‘ta;urics. will® bé‘~ 5=
S TETssed Conly S on “Drodies
S SRt T

/% 'z Name of Treas

an receipt from
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[S¢ rules 102 (€) and 1241 |

Interim receipt for
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" in treasuries
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DILARTH T A

CP MIMTIE - GACGLOGE 4

RAGICIAL v 1o
V1AL OTTICE, ALLE.. 7Y 4388009,

h‘I T 5 ) %)
0,10 .\/QQBSA' W4s's) Nt,10=17="0
From

‘he Leologist,

‘0
Shri 2hilip Mathew,
X Thekkeneduplakkal,
pa&lappally West-2,0,
Pathanamthitta Dist,
Sir,

Subs Hines & Minerals - Hinor Hineral
suarrying lease sranted for granite
stone - request for details - Teg.

Ref: Lease executed on 9-7-81 in your
favour - 98,5 ceants in Sy,No,552/
1-3, Anicad village, fathanaunthitia
dist,

In comection with the above subject
aud reference I requ:st you to produce the
details regarding the production and despateh
of ‘he mineral mined from the area . ranted
to you vide reference cited for the periocd
from the beginiag of the gquarrying operation
to 37-9-33 to this office for verification on
or before 7C-10-99 without fail,

~ours gi"au'.ti'zfuL:L:l.y )

T \

N f
\ . N 4y LS
mﬂ"

GIULLGIST,

i/12-10 &

This is the true

markedas Exon e docfu;nem
ANNEXURe © Sferred

inthe above case MRS 0’\

= A X VY 13 C\Q)




Anntin Rg (W (@)

N ow
. u ¥’
C ) ~m .
QUARR/TNG priMIT FoR ULy sucllils _ISSUED UNDSi_

L 1967,

I\H,':‘: KE!"\_L,A I L. OR M]”JrR ‘.__._

o BS/RLCE/b G SO LRSI, oo R

Philip hathew, Jhekdeacduplakkal, .oablipebiy =

Shoi/Sul/icsers o 0T v R,

. ¢ll“’94‘l C o is ,J v aLreby parnlited o

cxtract and s2move. J))) \Olp L“pu,d ﬁJ J O
in vhe State of i .

ol le stoags. « v s . W

tonnes of.
. hactarce (o~ o 0

T1om an ar\~ 0fe o o . .
L LElo . e . . . acre -3) 1in 5*,.Nc /1\.5.. e e e e e e
. b 8 8 & s N . (e i S T

in th2 map submittzd by the sprlicant

Villac? wadlappally o o o o . Taluc i h“u.ivL
under Rule 4 of Keralz Minor [Iinaoral Conansicon Rvle
to tha folloving conditions:-

1. Quarrving shall be ctrictly ccalia: o hw arew e
allotted for this purncse.

2. No quarryino shall be cone —ithin -9 +rng of e il.n
line, public rOﬁd, Water course, publi- Luil i o o
leased out or allottad to any oth o = ooa foc bz o€

or under any otlwr Rulas.

3. The parmi® holder shall at all

of trt permit keep or cauge to be n 2L

sicuatad very near the arza allott :0t ond

igible bocks of a:counhs wtich ch: r oaeru

entries showing from time to tir iey ol 1
Wone rGT

2s
cellected 1f sold, tC Whom aclad,
~

“epot shiull
1y nesv e bt
depct is to
crmiszion of

tc the
or the
the pre
bo obtein 2.

111 he o]
rtnznt of

5. The gquarr - z=znd the account
inspecticn by thc :0fficers
and Ge=oloqy during all rcas

6. The permit holders shail give on Aanend irformetion
perm . g
pertaining to thé guarry. that mav b> called for by tho
Is)

undersigned or the officer authorised Ly him in tha*
behalf and compiy with tha provisions of the Kurala -
es anad & nio m:dh

Mineral Conceszion Rules, 1967
them from tim +ime failing which th

to be cancelled and suitable acticn taken
for in tno Rules.

» permit is LiabL
as p:ovided

\
7. The pcr" holders shall not ke eligible for rerund _f
any of amount paid by way of royalts, remts, coo.
This pormit is subject tc-all Rules and Req1lnA*nn5 wvhi.oh

tire +'o tlmg to be Zssued bv the Sta GOoV..r..
and othnr m ttals

1venience ©f the
ci Lho public whather tnler

fCIT‘

may

Act or Othcrwise.
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27t

The permit holder va11 vithout dalay) send to the

pistrict collector, the unAderigned port of any

accicfent ~aacing 1o of 31ifc or ”f’rjous rodily

Jdinjurico or 50) {ovsly af. c.ting OF «/rn,ar.d';rir;q

14.%c or properly ik may atoany e oceur 2t Or

in the saiv lands in the coursc Oﬁ/ipcrutionc undeg

s 1T N

ymit vsloer ohall make ~ond/pay such 2
K e asic by lawvful authori .y

coadtte tae 1Ay Ln forsoc on th2 aupject for

11 Aamane injuries or ai.stuckinces v ey e done

by him in excrcisc of th: powWgers crsnteda by the permic

and shall indcrni & 309 anal) keer irde

aré comrlofely cherSrate

by anv prrson oF potsons in

injury or @i turbantd

canpacticn toere 1Th.n

10, The p-
ormpene ot e
in n_cnr;rf N

A
ook rmnent
r cpecht

11 To7Is

-, anv conditions prc-:ribly* i he derals
concessicn Rules, -967, Tt left out ib
may be found anplic ple; =0 the porri
treated s sinding oa e pormit ons

rol

sh 11 pc surreninred U
no ang Gzolcyy oF
Fie sane gr i
/quantity wf md
cn axitracted “rom
fcr cancellation

2. Tne permit
Director of Mini
date of validity cf
date on which ecntira
per the' parmit has Pl
whichever is earlicr,

T

n

W
-

(n "

3. The permit chall bt in forc for
from the datc of jszue cr
2

permitted guanti ¢y nf th
whichevzr is Qagaicr.

The permit helder =
p' (Rulc 48-K) while
purchase: and’ the
helder.

I8N
.

Y for king/information ard record X

This is the true cOPY of the docurment
referred

markedas E
S NNEXURE 2.8 (W) P

Inthe above case )
\
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Shri/Smt/1v2sSOIS. -
N g

+
CC

t onnes °of . . IN
£rom and area of \
&69/1

(¥}

'S
)

o

=

g e
o 2 il A

O\
O K ) )

5,-% C e M
‘ ‘9\5 R
'vc n O¢ )\5‘?’
L
ANLLE S0 TS _LQDUJ D Un.

f-\_Li\;\[_IA HINU\ “T_NL QAL, LONCLQQIQ\] pULnLo, 1967.

S B T AT (1 a L 0 DA 0 )5 & AL
¢ 4 ™ /3% pated. "’.‘*‘-.L.\)f". . .

PRI

iy batnew, ihejcke 1euv91ac]lal,;M?JligpiLL)
s oth 0t s
VB e T . .‘.dfl‘ hitta Dig t is/are hegpby permitted
.))7 (Oﬂe t\oasaqd) /

extract aﬁd removie
e 1 >
suite stones oL L oaoe e e e })n the state of Kerala

-
e o

mcle Lo cent
S ., ., hectards(e . o o o« -« «

L . .v/ . 3 - - . . .
n the map

.acres) in cx\No /R-b. NOe o »
|

(the area shown: as Acreas i
dcﬁgh ﬁ L. .

ed by the f licgnt) of -
13 Y 5 i) Taluk )?aux¢qmmth1tta DlstIlCu
l Con.ession Rules‘subjeut £o

« s w s e\ ®

{‘- eVie o

Juarrying shall be<stfict

1lotted for thijs purpose. Tt
No guarrying shalll be done w'thl 50 metxes of the Railway
line, public roafd, Water cour e/-public;bui}dindzoL area

lessed out or alfotted to any . : > '

or under any Othpr Rules. /

The permit holder shall at al) £i dur*nglfﬁe' of the

permit keep or cause to be ke tu‘t n offiqe‘to situsted
‘ te: le bowks

53 alrottad,rc
h shall contgin
quantity'o ‘min ral €
cash memo, andum NO.

should be si

very near the ar
of accounts whic
cime to time the
whom sold, plac=;

e tc\.
°ne store or the tuqted adjdcent to
tne office oI ver 't the office. If.xhe of fice or
the store OrI sale s to be malntalned\glsawhere the
previous written f the. uncersigned\Shoqu be
obtained. ;

The quarry and the
LnspeCtion by ths
seology during. &

The permit holders Hal
ning to the quarey,' ‘
or the officer &
with-the provisl?' :é ~ithe ‘46 RE from
kules, 1967 and lendment - fpnei ;
Fclllag which the permit- isi llable to ba«can 611@dvand
cuitaple action raken- as provxded for im thE

s shall.not beueliglble for

I'ne permit holde X 3
of the amount id by way of royalty, xents, eteh
This permit } ject to! all RulQ" zand: chglizxggzeg:;f:t
may from tilfg2 to'time to be Lssned’ Y"t:edsoihcr i
regulating che w¢rking £ the ¢ quarries ol i the esats
the safety,

permiss yon’ o

calth and convcnlehce )
hedlthpibjic whether under the Indi-n

affecting
folders ¢mployce or of the
mines Ach OF o(hmrwise. ’

) \ﬁ
,,,«:;:M‘:é




by b Wbl I i i

ne perrit holder shall

,

(13

tri1Ct LUl

Sper st 1ons undex this

59

(»
A‘(\Y\(‘ Y\l Rq(h-)(& )

v\:l & I {;\“-’

t ollector, sigrned ref t of

sing loss of lile serious woolly wnjuries o
ously affectiny Oi encangering life or propert:
ot any time occut .t or in the said lands in ti-

s puraate.

ler shall make anc pay such rmasonisble

eYmit NCLCE
s.L10ns as may be aseassed by lawful sutbority 1o
,once with che law 1D force on taie subject £ ox
1njaries or disturbances which may be done by ol 1n
;22 of th, powers gxanted by the permit and enzl.
- .ty ond snall keep indemnified fully and conn i
sovernak nt wnich may pe macde by any pQerccea .o
g 1n respect of any such damage, 1njury Of @i turrance
17 ~os5ts and expensés in connect1ion therewith.
1+.0nSs prescr ib=d 1n the werzla hinor minexr il
: les, 1967, out left out 1n the permit i
p:rmit holder shall

. ac,‘llcablf to the
- s~indine on the permit nold=ar.

i nit shall be surrendered to this offic
. -r of hining and sellogy on the expiry
Lid1ty Of the zane oy immediately after
_re guantity of minersl senctioned &8s
bzen oxtracted from the area, wolchove:
ncellation ang return.
hall be in force ‘gor .-l CiEML D e
{11 the date on which periiit
d, whichaver !

e or ¢
of the .+
the d2u¢

0

for ceé

t s
d-ote of isste or tl
of the mindI min:ral is extracte

give a cash inemorandum in

1linc minor mineral to &7y --f%-
ined by the perauit holder.
{

oeri. L holder shall not win and dispose any type ol
or decoratlVe stones on the strength of this
N\

(.- r8-K) while 52
.o ¢ uplicate cCORY picta

1Is1orn

\7 A Z
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ol gl CONCoSSION UL, 1967.

NO. I N A A e Lated @oVo, L. L L L L.
SHIi/SME/MESSOLSe o v o e o 2 % v v v it U e e e e e
N | .
¢ o e e e e S W e . . issare hareby permittzd

to extract anmg remove . . . L LU L L.

e o o @ o o e o & e @

tonnes Of « + s e o % ULXE L . . . . . . . Jin the State of Kersla
from @nc area Of .+ . . v . L . . . . hectares (. . v 4 e e oo s
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mitted by the epplicant) of .- 5% . . . + . . + &

leGe o o aTat e eV e e

.
e « « « .(the ares shown as acreas in the map

I
o o e e o e

e e o o Taluk « oy v W < terw District
Aule 4 cf Kerals l.inor mineral Concession Rules sukbject

to
following conditions.-

Jtarrying shall be stricfly confined to the aresz atove
allotted for this purpose.’

NOo _uarrying shall be Zone within 50 metrss of the ailway
line, public xzoad, Water course, plclic building Of area
lessed out or allotted to any other person £for this SUrvISE
or under any other Rules. R

The permit holder shall at 21} time during the term of tus
permit keep or cause to be kept st 'an office to be situzi=
very near the area allotted, /correct and intelligible poox-
of accounts which shall contéin accurate entries snowing LIC..
time to time the guantity of minsral collected if sola, to
whom sold, plac=; cash memorandum NS, etc.

~he store or the sale depot should be situated adjacent to
the office or very near tq the office. 1If the office or
the store or sales depot }s to be mcintained-elsewhere thne
previous wricten permission cf the undersigned should be
obtained. / ’

The guarry and the accolnt kept there shall
inspection by the offigers of the gepartment of tining and
seology during all regsonatle time.

be open for

mand inforumztion

; r by the un:
pehalf «nd
Fipoensl Cconoe. s

The permit holders syall yive on G2
ning to the guarry, /chat may be czli e
or the officer authorised Ly him in
with-the provisiong of the Kerala f.an2 = :
xules, 1967 and aicndments made to taci from time ©o tine
failing which the permit is liable c¢o be cancelled and
suitaple action faken as provided for in the wules.
shall not be eligirle fox refund of any
oyalty, rents, etc.

inat
g

I'ne pesrmit holgers

of the amount /paid by way of
411 Rules and ikegulations which

This permit ﬂé subject to O
may from tigpz to time to be issued by thewstate uoyernmrxt
regulating Ahe working of the guarriss anc othex det¢Lp>
affecting/the safety, health and convcnienca of the pryo i
holders ¢mploycez or of the public whethar under the Inos o

lipes Ack or othirwise.
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holder shall without delay se2nd to tns
District cCcollector, the undersigned report of any scci
causing loss of life =»r serious Codily winjuries Or
serdiously affecting C&f endanaering life or property
time occur =t or in the said lands in tha oo .r:e
under this permit.
The pexmit holderx shall make andé pay such reasonable
compensstions &s may be assessed by lawful authority in
accordgence with che law 1n force on the subject for all

! = 1njuries or disturbances which may be done by ham in
exercise of the powers granted by the permit and sh2l.
indennify and snall keep indemnified fully and confglat
sovernme nt winich may be mage by any o2r-oea
respect of any such damage, injury or ci.tur
ts and expenses in connection therewith,
ions prascribed in the Kerala kinor mineral
. Rules, 1967, but left out in the permit 'hlcn
nd a.plicsbls to the pzrmit holder shall bc
Linding on the permit nolder.

The permit
wind

may ot any
of operations

Lo FE
CiNS ctote

I
rfhe permit shall be surrendersd to this office or ths
_irector of i.ining and Geology on the expiry of the dats=
of validity Oof the sanme oI immediately after the dzate
which egp-ire uantity 5f minersl senctioned 3s per the
permit =5 been oxtracted from the area, waichever i.
carlier. for cancellation and return.
p:rmit shall be in force for . R
te of isste or till the date on which permit®
1.

the minor min=ral is extracted, whichaver

serrit holder shall give a cash memorandum in Form
(: 48-K) while selling minor mineral to any DUIC =i~
cuplicate cOpy retained by the permit holaer.

win and dispose any type of

ngth of this

holder shall not >
stones on the stxe

Lfhe perm.t
dimensicn or decorative

psrmit.

>
_cr.r of ini g>d;d5©logy,
- napuram-14.
apd record)
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Quarryino i2rmit for ¢ it stone s Tasucd ™
Koarala Minor Mineral Con-»oodeon Rulas 1967,

o, o5 /03=-04/M1/6S /RO A/375 /008 Dated ‘Well-03.

Shri il e ..lamew,

connes

s Jases ooy A R extent u:‘ﬁu rr*rgow‘
CO

Thelk:eduplacial, Mallanpally “est-o.b.
rathnnamt.hitga
as6n (two Filt,

nes in v o

of granite stones(building s

“{ate of Kerala from an arca of £ acres iv centoctara

.

Acrs3) in Sy.ete. LU/l
B (= arca shovn as rod in the
<~ enbmittsd By fhe opoTicent) of u-\j.iug{u
Alla,pally < maqg) cathanmathitta pyee, o

Fale 4 2 ril . Miner s Conoscstior Ralos osubjoaor

' [

| -

2 CINL L > o

Cuoarryin. 2) 1 b strict) © confineAd to the ar~a above
allotted “cr h's purpesc.

No Quarm iny  hall b Sops sithin 850 metres of tho Refloay
1inn, public couds, vater sewtos, path buildine or arca
103 ed out A1 dllotted te ant other phrson for this prrpose
or undsr v ccher Rulns,

(i) Thoe peiv ot holdev shi Ll at =11 time durdne the o
o tho porcit keop or cauet to be kept at on ofcicn Lo

ituated vort near the area allottsd, correct n int21l-
gible book ©f yczounts hich zhall contain accounts
s~curat-. cntiios showing from time to time the auantity
S mineral =clleicted i€ 014, to vhom 5014, placr, cosh

mamolr «nduan g, 2t

e

los Jdepch should be situatad snbject

(ii) Tho =zt ro tho szlas
4 “a offics of +he very naar to tha o fian,
- Cor “he stov:y or Sales depot dis to Do vintain-

weitt.on permizasion of Lh unior-

sk oprevious
we ohtainod
3 <~ spunt kapt there zhall be open for

EER NN

vy b

. vy
L cticn ce of iceort oFf the department of mininc ant
e 1eri v 1 roosonthls o time.
o N it lates shnll, ciwinoon dem:nd informaticor
v tae e evusrry, Chat oty be callzd for by the

otre rrigey oothorised by him in thot hoanls

ith tle nroviziong of the Xarala Minor

. eionpolas, 1967 and amendments mad Lo thon
chie the mrmit is Tisviy O

fyom bimc t o timo Tmilinag
b concolloo and suipabl. Lstion takn as provid doTon
in twe Rul:
The p rmit 17 10zr shell not b2 icible for refund ooy
fe o the e o vald by vy o roroyalty, nNants otc,
IR ERTRAN

Rulos nd Requld Lions

Tis porinit ‘o subjret o ]
o) V200 Sl AR B It

|
v froe time “o kim to b fooued by the dtate
rogulating e vorkdnag af the Ouarrics and ")l'h:‘vl' I
Cccaettng LU0 and Ly, hayl chomnrd cemvontoncs of the
nelders crmley s or of she publ o vhethet under Uh T
Mines cetoor othenulse,
T Shall wlte omg, oo

2

Nk tore

R

I'he poormit » Loy l:‘\vl ".““)'Ll\.}‘\y ‘1?‘1,.«1 i‘\ :
Colloctor, oo e demod ad ,[4“(?' 1‘1, Alq r]‘\". : l!‘
Dopartm né oo Miniag ond Crao oy report ol any Llmt
comaine 1o ot 1A clous bodily {njari " 1\ SR .
1y a2  etine or apdomecrdng 110 o pren R MY




Dprnd RED D)

any timo cc w S+ or in the .3id 1ands in the course or
op rations M r this © rmit.
9. Tha - siall mak -nd pay such ren onahl- conT-
hy lavful iuthority in o7
subjest for 1 Aamecr, Indt rio

F{stu" v oo 5 .o wy him in ox.rcis. <

rzogror il Y P oAermioc g sho11l indemnify and shal .
S o irdemnifl.o o fnlly BnC rsca of pov ons in ¢ ct of
any sucn dzmrC T ‘nqjary or 2isturbanc: ? d 2ll cos 2d

sxpenses in 6@ neotion therevith.

10.

DNE W

11. Tho pormit =80 L surranct
of Mining =N ology on tlo
the mineral scnetione ¢ 25 DY
from the arass: whichaver 1s
2na return.

7. Th P‘?r’nit snN32
£from the A°te
quantiiy ot
is earlier.

- randuw

13. ?
tH any mares’? .

crrit holasr
2. nooobyes S Al

{78 nhLT s

Mininc ol
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A
N LT Y wrans e/ e D% dated. . .‘g-?oqlf. o o . 19>
N VRS R YT}
A 2 N ® 4 '_? '."' . . . . - - - . -
L pibeodsh .. rT RN
i haioh jer oo Sytroot and re OVe. .ty Yol we Tl
i LUwe T e
. - - P R tonnes of
Conten d, Slac
N from an area of

. (The ar=a

hectar  in Sy./Re-sy.no. RO
3hoy T i e 7op submited hy the applicant) of. . -
village. . o4 R AT 1 B Taluk

o . . - - s /
Pistrict under rule 4 of Kerala

wisor Min 1ol Concecsicn Rules, 1967 subject to the following

Sm] e Clrictly confinzd to th2 ares allotted “or

ie. =mall be “fone vithin 75m of Railvaw line and 50m

Water course, residential building, bound= 1y
EPXats]

. ~ahliz re -
=17 e - e 3 q
a1 1.~ o orship, burial grounds or purning ghits

-~ in sccorannces with the previous permission of the
+ .=~ movoriment Or comp=tent atuthority.

-7 ~—1it holder ~hAall At all time during the term ¢Z
- ¥ ep or caus2to be kept an ofrice to be situated
31llotted, correct .and intelligible boOKS of ac
scourate entriss showing from time

sold to vhorm Se-

"1 ccntain
ity of minor mineral colieccted, if

sh memorandum no. z=tc.

or the s7le depot should be situatcd adjacent t<

(i1

the mmr near to the office. If the office or the

=t b 1he dAnpot 1 to b saintained ~lsevhere, the previc
!

s undersicizd should be obtainsd.
sh=11 be open for inaped’
ining & Geology during

ission Cf

4. The c2rIy and th? L szecunt kept there

ion bv the ~frficers of the Dept. of M
vy aer Bloo nime.

=rtzining

shall give on mand information [
bz called for by the unﬂarsiqnad the

thit behalf and comply with the
s Rules, 1967

pormit hol~ner

cyoarry that may
ocfficers authoris=a by him in
provisions of the Kerala Mincr min~ral Concassion
and amendments made to them from Sime to time failing
the permit 15 1iableto be cancell. ], and cuitable action &
pravii:d for in the Rulz2s.

4. Th> parmit holder shall not he c1ligible for re fund
amennt paid by Vay cf royalty: ;Ont‘etc.

Il

whic

of onv of

rules and regulations yhich may

7. T™is permit is subject to all

fyom time to time to b issucd ¥ the state Gov:rgman; roculs

inc the vorkind of the quarry anc¢. other matter affecting the
£ . - +he ¢ 1 -
safety h.alth and convaniznce of Lbe holdors ngiQZS,

Ay tre ouplic whether und:r the Indiazn sct or otherdlse

B, criv holtf shaell yigho sn1av gend €O the Diserict

v ,n”szsiqn'ﬂ ro.port o7 AnY yooidoent C inQ

: : . soriously &~ -

(SR o)

1oz of 1i7 or .o LOUB podily ijurizs o .
ing 1ifz or nropcrty which m2y at any tiune

ing OFX ndangtr
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said 1ands i{n the cours: of operatior’.

ARARER I +
Jny sh 11 mac and pay suzh r~agonable compT
4, en2d by 1avful anthority in ahcoord LT e
111 damage, injury
5 by him in oxercise of the
A shall indemnify and shall
1y the state Government
prsons in respect of any

and all costs and eXpenscs

a. Th q‘":‘m'it ol
gaticns o Ty IS PRSI
with tho 1av i force on the

or A{sturhances which may be don

pow ' TrE qranted DY this permit an

. indomnified fully =nd ~omple te
which may b2 noAc by ey porson Oor
such damids, injury or disturnanrc?®

sonn-ction the rovs tha

cubjoct for

Koy

in
10,y conditi-m rrﬁscrih‘ﬁ in th? Kerala Minor Mincral Concess—
this p rmit which may be foun¢

jon Rules, 1047 but 1 fr out in
- the n it holder =d as binding

Fear holdei.

aprlicabl shall oe treat
thority on
y after the
ncticned 1S
whichever i@

w~ )

.
nerendsrod to “1y2 i .cuing au
ofth2 nearmit Or irmediatel
of minor mineral sAa
from the area,

T - . _\ "

S5
'!1""‘]'{‘,’
tirs rmantity
ae boan axtracted
17 t.on nd return. o

Catan sl
for w poriol JoR @zus/mEn NS
which the permitte

whichovzr 18

heoll hooin forcc

1511 the date on

\xtracted,
\

2sh méporand

ral\ to 3nY perso

it holder.

and digpose of é@y type of dimensionr
-h this quarrying
11 e automatically
is undzartaken.

£y m s~of i1s5us or
. of thz minor minoial is

1Acr shall give 2 ¢ um in Form 'p!
Selling/minor mine n and
rotained by thz Do

13, The pormit ho
(Rulz 48-¥) which
quplicota copy be
14. The lesscel shall nct win
stoncs (granites) “Zrom: the areé over whi.
prrmit nhas baen sanct;onﬁd. The permit wi
~-ncLlocd if cuarrying for 3imonsion stone

cho

refgubject O such

scatcd in this ord=r &
te\Government fro™

e -enditions
A3t Eic +ions A8 ray b2 made by the Sta

- —> (i —
| 3 1 < VAN -
o

seation BRI TR ‘ '
\ -‘ T ETSATERS A

A :
1aew b a2

The {.IMS
furth r m
_ pime T SAm.

(office soal)
2
A el bz
S .
cony submi tted to:
1. The Sirzctor of Mining & Geology:
Thiruvanathapuram.
DL e 5., e el e
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JALID UPLV - gond AUgUS
stOﬂQs? ..
U‘\&‘*NJ PhQMI” PO .Granite, stones (builé;qg'n‘t"iéo

kal
Shri Philip Mathew, Theyyenedugéfcta 515t‘

T b<'ﬂllappally West-p ¢, Pathanam o
. ' T EEa omowow oy ®os WS " ¢ Two hundred,
1s nireoy pPermittad to extract and remove 959 (EWO,h. .
an flfty) tonnes
of granlte Stones(bullding stones) o . . . from an

E.Lu acres I
Cég %ﬁfs < in sy-/ie-sylﬂo 559/1 .

arca of
(Whe area shown in red in the map submittod by the applicent,
of Anicadu _ Mallappally alu

. e - « . ,Village, . . + it
ﬁathanamthltta - . . . . District under rule 4 of Kerala

‘.'/ - \
Minor Mineral- Concessiocn Aules, 1957 subject to the

following conditions:-

1.

2.

duarrying shall be strictly confined to the

area allotted for this purpose.

shall be done within 75m of

NO dquarrying
water

Railway line and 50m of Public Road,
course, residential building, boundary wall

of place of worshin, kurial grounds or burning

yhats eiicept under and.in accordance with ths
the State Governwrent or

previous pizrmission Cf
compatent autnority.

(i) The permit holder snall at all time during

the term of tha »nzimit keep;ar causs to e kept

an office to e situatzd very near the arsa

allotted, correct and intelligible bHooks of

accounts which shall contain accurate entries

showihﬂ from time to time the juantity of

m;nor mineral collectzd, if sold to whom sold,

place, cash memor andun 1o, etc.

(ii) The store or the sale depot should be

situated adjacent to the office or very near

to the office. If the€ office o the store or
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) Arreapy RechXipcy

.. depot is =0 D& Maintaineqd @lsawhera, the
rmission of the undersigned

Jould be obtaincd.
njoulu e onta

~yariy and the account kept there shall be

e T
o~an Zov inspection b the officers of the

Departmant of iMininc and Geology during all

s
gonarcle time

ru

re

2Lz o.ormit nolder ghall give on demand

information pertainiing the quarry that may

D2 called foo by taT undersignasd or the

cers autinorisad by nim in that behalf :7

)

znc comply witi th2 niovisions of the

[

off

Kerala Minor dne=rcal Concession Rules, 1967
and amendicrnts naic\*v them from time to
timz Lv’linf whicr thz permit is liable to
cllec and suitable action talen as
providad Lor o tihwe, iniles

L0 oekaic aclari tkall not he eligible
Sorovelund o any ol tne amount paid by

way Of royalay, raat cta.

{

Shaie peroit is L31°&t to all kules and
dsailacionzs vnion wny from time to time

Lo L2 issuad by tha Scte Government

lating L€ woo ing of the guarry and

ST matter aﬁiec%in; the safety, health
i conveicrg: o7 Lz permit holders'
B jges OL Chin public whnetner under

thz irdlan Finzs not e otherwise.

Tae percic hejder sac. . without delay send
shziow O01ornor and the undersigned

oo T
T000rt of any pocaiiat causing loss of life
“foserions bodils injuries or seriously
PLLoLne or spoar;ofing life orx property
VAN wmiy it oa-o ¢ i occur at or in the

210 lande iy =e. L oourse of operg

Ander i

=~
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9‘. The permit holder shall make and pay such reasonable C?mmperége law
as may be assessed by lawful authority in accordance Vi’ujJ-.I'ba,nces
in force on the subject for a1l damage, injury or dis ted by
which may be done by him in exercise of the powers gras ed fully

this permit and shall indemnify and shall keep indemnifie

and completely the State Government which may be made Dy any
person or persons in respect of any such damage, injury or
disturbance and all costs and expenses in connection therewith.

10, Any condition prescribed in the Kerala Minor Mineral Concession
Rules, 1967 but left out in this permit which may be found
applicable to the permit holder shall be treated as binding

on the permit holder,

The permit shall be surrendered to the issuing authority on

the expiry of validity of the permit or immediately after

the date on which entire guantity of minor mineral sanctioned

2s per the permit has been extracted from the area, whichever

1S earlier, for cancellation and return, ’
"vvwfvvbﬁ.;

- 12, The PeI"mit shall \ve in force fora period of QC"{?«M_D
- from the date of\:?‘ﬁue- or till thre date on which the permitteé

quantity of the min gx:ineral is'extracted, whichever is earlier,

. e : : . ) o
i3, ,;E:\e Permit holqer sh glve g cash memorandum in Form 'F'
(Rule 48-K) vhich selling minor minexal to any person and

the duplicate copy be Tetalned by the permit holder,

A

The lessee shall not win atd dispose of any type of dimension
stones (granit-es) from the area over which this guarrying
permit has been sanctioned, “The permit.will be antomatically
cancelled if quarrying for dimension stoné is undertaken,

i5. The permit holder shall pot use'jack hammer for the extraction
of granite stones on/the strength-of this permit,

16. On any account ‘me//quarrying operéft‘ioh- should not cause any
damage to life and .propety in. the nearby areas and it should
not cause any kind of enviormmental hazard,

: . AR

17. The permit holder while quarrying in the area shall give.
necessary protection to the plantation and other agricul tural
vegetations in“the adjacent lands, N

Station: Alappuzha-3
Date: 23-6-Q4 »
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Minor Mineral Concession Rule's, 1987 subject toO the following
conditions:
1. "uarryina shall we strictly confinzd to the arca allotted for
this purpose.
2. Vo quarrying shall be done within 75m Of Railway line and Som
of public road. Jatex course. residential building,boundary
rounds or burning ghats except

wall £ place of worship, hurial g
with th~ pravious permission of the

under anl in accordance
State Government Or competent authority.
| Al
3. (i) The permit hqlder'shall at all time during the term of the
psrmit keep or cause to be kep: an office O be situsted very
near the area allotted, correct an? intelligible kooxs Of accs
ounts which shall contsin accurate sntries showing from sime
to time the quantity of minor mineral collect<d, if €012 co
whom sold, place, cash memor arlum no. €tcC.
(ii) The store or the sale depot should be situated adjacent toO
the Office or very nzar to the office. If the of fice or the
store or sales le pot is to he maintained elsecwnere,the previous
written permission of the uniersigned should be obtained.
4. The quarry ard éhe accoun:'kept there shall be open for inspect-
ion by th= officers of the DJept. of Mining & Geology during
all reasonable time.
A information perteining

5. The permic holddr shall give on Aeman n
the guarry that may e called £oOr ny the uniersigned or the
ofticers authorised by him in that behalf and comply with the
provisions’of thk Kerala Minor Mineral Zoncession Rules 1957
and amendments mde to them from tims toO time ‘feiling which
the permit is 1iable to be cancelled and suitable cotion taken
and provided for| in the Rulec. .
11 not be eligibl
rent etc.
ies and regulatio
the State Government regula-
other matter affecting thd
holders' employees
Act or otherwise.

o for refun} of ay of the

|
5. The permit holder sha

amount paid by w'y of royalty.

7. This permit is subject to all ru
from time toO time to k€ issued by

ting the working| of the gquarry and
convenience of the permit

safety, health apd

or the putlic whether under tie Indian Mines
g8, The permit holder shall without delay send to the Jistrict

collector and th; undersigned report of any accident causing

loss of life or ser ious podily injurie

ing or endangeriﬁg 1ife ox pPIoPEIvY which may at any
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Occur at or in the said larmds in the course of operations
unier this permit. |

9. The permit holder shall anl pay such reasonable compe n-
sations as may be assessed by lawful authority in accordance
with the law in fm{ce on the subject for all danage,injury
or distrubances which may be done by him in exmercise of the
bowers granted by this permit and shall indemnify and shall
keep injemnified fully ani completely the State Government
wiich may be made by any person Or persons in respect. of any
such damage, injury or disturbance and all COsts and expenses
in connecction therewith.

1o.2ny condition prescribed in the Kerals Minor Mineral Zoncess-
ion “ules, 1957 but left out in this permit whioh may he found
applicable to the pgrmit ~hol.der shall be trecated as binding
On the permit holder.

|

11. The permit shall be surrendered to the issuing authority on
th: expiry o’ v_alid’h'.ty of the permit or immediately after the
date on which entirg quantity of minor mineral sarmctioned as
PEr the permit has been extracted from the area, whichever is
carlier, for cancellation ani return. e o

) @ imonths

12. The psrmit shall be in force for a psriod of.....days/months
from the dats of isgue or till the date on which the permitted
gusntity of ths minor mineral is extracted,whichever is
carlisr. - l

13.THe permit holder shall give a cash memorandum in Torm 'P°
(Rule 48-%X) which sejlling minor mineral to. any person and
the Juplicate copy bes retained by the permit holder.

14.The lesses shall not win and 1ispose of any type of dimension
stonss (granites) from the arcza over which this. guarrying
permit has beeh sanctionsd. The permit will be automatically
cancellzd if quarryil’ng for dim:nsion stone is urdettaken.

Thz terms and conditions stated in this oridsr are subject  to such

further modifications,afs may be made by the State Government from

time to time.

| P
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True English translation Annexure

Mining & Geology
District Office, Alappuzha
Date :24.12.97

No. ROA/3048/M M/97

Geologist

Philip Mathew
Thekkenedumplackal
Mallappally West P.O.,
Kerala-689585

Sir,
Sub:  Mines and Minerals-Minor Minerals-Regarding issuance of new movement permit

Ref:  Your letter dated ....

As requested by you vide letter referred above, the permit mentioned hereunder is hereby

issued and sent to your name.

1. G.S.5/PM 97/98 RO dated 22.10.97 for transporting 625 tonnes of Granite

Yours Faithfully,
Sd/-

Enclosure: As above Geologist,

A evipol sdoon -
This is the true copy of the dosument
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No. ROA/771/MM/96

ology

District Office, Alap
Date :25-03—96

Mining & G€ puzha

Geologist

Philip Mathew
Thekkenedumplackal
Mallappally West P.O,
Kerala-689585

Sir,
it
L ovement permi
Sub:  Mines and Minerals-Minor Minerals-Regarding issuance of new m

Ref:  Your letter dated 25-3-95

As requested by you vide letter referred above, the permit mentioned hereunder is hereby
issued and sent to your name.
1. G.S./1/PM/ 95-96 RO/771/MM/96 dated 25-3-96 for sale of 1250 tonnes of Crushed

Granite

Yours Faithfully,
Sd/-

Geologist,

Ay ordodeiten
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True English translation Annexure R8 (h) (k)

DDS No. ROA/1439/MM/96

Mining & Geology
District Office, Alappuzha
Date : 5.6.96

Geologist

Philip Mathew
Thekkenedumplackal
Mallappally West P.O.,
Kerala-689585

Sir,
Sub: Mines and Minerals-Minor Minerals-Regarding cancellation of expired movement
permit and its renewal

Ref:  Your letter dated 5-6-96

As requested by you vide letter referred above, the permit mentioned hereunder is hereby

cancelled and renewed and sent to you herewith.

1. G.S./1/PM/95-96/ RO/771/M.M./96 dated 25-3-96 (Cancelled).
2. Renewed permit G.S. /1/PM/ 95-96/ ROA/1439/MM/96 dated 5-6-96 for quarrying and

sale of 356 tonnes of granite

Yours Faithfully, .
Sd/-

Geologist,

. . # ' \
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No. ROA/2380/MM/96

Geologist

Philip Mathew
Thekkenedumplackal
Mallappally West P.O.,
Pathanamthitta

Sir,

?)

True English translation Annexure R8 (h) (L)

Mining and Geology
Regional Office, Alappuzha
Date : 30.9.96

Sub: Mines and Minerals-Minor Minerals-Granite-Regarding issuance of new movement

permit and cancellation of expired movement permit

Ref:- Your letter dated 30-9-96

As requested by you vide letter referred above, the permit mentioned hereund

issued and sent to you.

s

1250 tonnes of granite.
2. It is directed to send to this office the receipt/c

transportation of 47 tonnes of granite as per expire

ROA/1589/MM/96 dated 19-6-96

Enclosure: 1

er is hereby

Permit G.S. /2/PM/ 96-97/ RO/2380/M.M./96 dated 30-9-96 for quarrying and sale of

hallan of royalty remitted against illegal
d Permit No. G.S. /1/PM/ 96-97/

Yours Faithfully,
Sd/-

Geologist,
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True English translation Annexure R8 (h) (m)

Mining and Geology

Regional Office, Alappuzha
Date : 4.12.96

No. ROA/3243/MM/96

Geologist

Philip Mathew
Thekkenedumplackal
Mallappally West P.O.,
Pathanamthitta

Sir,
Sub:  Mines and Minerals-Minor Minerals-Granite-Regarding issuance of

renewed/cancelled movement permit

Ref:  Your letter dated 4-12-96

As requested by you vide letter referred above, the new/cancelled permits mentioned
hereunder is sent to you.
Permit No. G.S. /37/PM/ 96-97/ ROA/3243/M.M./96 dated 4-12-96 for quarrying 1250

tonnes of granite (New)
2. G.S./1/PM/96-97/ ROA/1583/MM/96 dated 19-6-96 (Cancelled)

G.S. /2/PM/ 96-97/ ROA/2380/MM/96 dated 30-9-96 (Cancelled)

L.

Yours Faithfully,
Sd/-

Geologist,
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True English translation Annexure R8 (h) (n)

Regional Office
Mining and Geology Department
Alappuzha
Date : 16.6.1997
No. ROA/1516/MM/97

Geologist

Alappuzha

Philip Mathew
Thekkenedumplackal
Mallappally West P.O.,
Pathanamthitta

Sir,

Sub:  Mines and Minerals-Minor Minerals-Granite-Regarding issuance of
renewed/cancelled movement permit

Ref:  Your letter dated 16-6-1997

As requested by you vide letter referred above, the new/cancelled permits mentioned .
hereunder is sent to you.

1. Permit No. G.S. /2/PM/ 97-98/ ROA/1516/M.M./97 dated 16-6-97 for quarrying and sale
of 625 tonnes of granite (New)
2. G.S./1/PM/97-98/ ROA/1010/MM/97 dated 16-4-97 (Cancelled)

Yours Faithfully,
Sd/-

Geologist,
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True English translation Annexure R8 (h) (o)

Mining and Geology
Regional Office, Alappuzha
Date : 16-4-97

No. ROA/1010/MM/97

Geologist

Sri. Philip Mathew
Thekkenedumplackal
Mallappally West P.O.,
Pathanamthitta

Sir,
Sub:  Mines and Minerals-Minor Minerals-Granite-Regarding issuance of new movement

permit

Ref:  Your letter dated 16-4-97

Since the royalty for granite is enhanced from Rs. 8/- to Rs. 16/- vide government
notification GO (P) No. 63/97/1D dated 10-4-97, it is hereby informed that it is not possible
to issue permit for quarrying 1250 tonne granite as requested by you vide letter referred
above and therefore Permit No. G.S. /1/PM/ 97-98/ ROA/1010/MM/97 dated 16-4-97 is

issued to you for quarrying of 625 tonnes of granite.

Yours Faithfully,
Sd/-

Geologist,

This is the true copy of thé%%cyt}r#%;?@ ‘\
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True English translation Annexure R8 (j) (a)

5274/12/C2

Revenue Divisional office, Thiruvalla,
Fax : 04692601202

Phone :04692691202

Email :rdo.tvla@gmail.com.

Date :20.12.2012

Revenue Divisional Officer,
Thiruvalla

Mining and Geology Department,
District office, Pathanamthitta
Mini Civil Station,

Aranmula P.O.,

Sir,
Sub: issuance of permit for removal of top soil for granite quarrying

Ref: 1. letter No. C2- 52596/12 of District Collector Pathanamthitta dated 17.12.12.

2. Report of Mallappally Taluk A7 — 8375/12 dated 3-12-12

On the basis of application by Thekkenedumplackal Anicadu for removal of top soil for
mining granite in 01.18.10 hectare 09.10 Ares, 33.30 Ares, 43.40 Ares, of garden land
comprised in Sy No. 326/2, 326/4, 326/5, 325/3 in Block No. 31 of Anicadu village, Tahsildar
has conducted site inspection. The property is in possession of the petitioner and he is
paying tax. For granite quarrying permit was given by the geologist. Hence there is no
objection in granting permit for removal of 1500 loads of soil from said property and
transporting it for construction of Pallippad — Karikkattumukkuroad in MavelikkaraTaluk.

The letter of superintending Engineer, PWD Roads and bridges Thiruvananthapuram

is enclosed.

Thanking you,
Sd/-

Revenue Divisional Officer,
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Mining and Geology Department,
District office, Pathanamthitta
Mini Civil Station, Aranmula P.0O.,
Phone : 0468-2317119
Email :
£€0.pat.dmg@kerala.gov.in

Dated : 26.12.2016
No. 833/DOPTA/A/M/16.

Geologist
Pathanamthitta.

Sri Naveen Mathew Philip
Thekkenumplackal
Mallappally

Sir,

Sub:  Orderin W.P.(C) No. 34335/2016 (N) dated 7.12.2016 - regarding

Ref: 1) KMMC RULES 2015

2) Application dated 21.12.2016
As per the reference cited above as directed by the
Hon’ble High Court} the property of Philip Grano Products in your ownership
functioning in Anicadu viIIage, Mallappally Taluk inspected on 24.12.2016 in the
presence of representative@f Pollution Control Boardhit was found that the top soil and
waste stock near your quarry was removed to the level directed by the Pollution

Control Board. It was also found that the soil up to removed was protected with Geo

Textiles.

Thanking you,
Sd/-
This is the trie copy ¢4
~e CODY Githe documay .
Marked as dsrpires, oo AL Geologist
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FORM — U Avnexvay R’%O"\)
QUARRYING PERMIT GRANTED/RENEWED UNDER CONSOLIDATED ROYALTY
PAYMENT SYSTEM FOR THE EXTRACITION OF GRANITE BUILDING STONE
[Sec rule 3. 4(1A)]

No: 20/13-14/QP/CRPS/GBS/1 733/DOPTA/M/2012. Date: 05/08/2013

A Quarrying Permit has been granted under Consolidated Royalty Payment System for the

extraction of Granite Building Stone from the Quarry under the Kerala Minor Mineral Concession

Rules. 1967 to Sri./Smt. Sri. Naveen Mathew Philip, Thekkenedumplackal, Mallappally West

P.O.. Pathanamthitta and is hereby permitted to operate the Quarry and sell various sizes of

aggregates of Granite Building Stone thereof from below mentioned area:

Location of the Quarry — District. : Pathanamthitta
Taluk. : Mallappally Panchayat/ | Anikkad
Village. : Anikkadu Municipality}
Survey No. :325/3 (Block 31)
Extent. : 0.2253 Hect.

3)

6)

7)

8)

*

This Quarrying Permit will be in force for one year from the date of issue.

Conditions

Quarrying shall be strictly confined to the area allotted for this purpose.

No quarrying shall be done within 75m of Railway line and bridges or 50m from State Highway,
Residential Buildings and river banks.
The depth of the pit below surface formed due to quarrying shall not exceed 6 metres.

-

The permit holder shall at all time during the term of the permit keep or cause to be kept correct and
intelligible books of accounts which shall contain accurate entries showing from time to time the quantity
of mineral extracted and if sold, to whom sold, place, cash memorandum, No., etc.

The quarry and the accounit kept there shall be open for inspection by the officers of the Department of
Mining and Geology during all reasonable time.

The permit holder shall give on demand information pertaining to the quarry that may be called for by the
undersigned or the officer duly authorized by him in that behalf and comply with the provisions of the
Kerala Minor Mineral Concession Rules, 1967 and failing which, the permit is liable to be cancelled and
suitable action taken as provided for in the Rules.

The permit holder shall not be eligible for refund or any of the amounts paid by way of consolidated
royalty, etc.

This permit is subject to all Rules and Regulations which may from time to time to be issued by the State
Government regulating the working of the quarries and other matters affecting the safety, health of
employees or of the public whether under the Indian Mines Act, 1952 or otherwise.
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9) The permit holder shall without delay send to the District Co!lector, and the undersigned and the Officer
duly authorized by him in this regard the report of any accident causing loss of life or serious bodily
injuries or seriously affecting or endangering life or property which may at any time occur at or in the said

Jands in the course of operations under strength of this permit.

10) The permit holder shall make and pay such reasonable compensation as may be assessed by lawful
authority in accordance with the law in force on the subject for all damage, injury or disturbances which
may be done by him in exercise of the powers granted by this permit and shall indemnify and shall keep
indemnified fully and complctely the State Government against all claims which may be made by any
person or persons in respect of any such damage, injury or disturbance and all costs and expenses in
connection therewith.

11) Any condition prescribed in the Kerala Minor Mineral Concession Rules, 1967 but left out in this permit
which may be found applicable to the permit holder shall be treated and binding on the permit holder. ’

12) The permit holder shall give a cash memorandum in Form ‘P” (Rule 48-K) while selling minor mineral to
any purchaser and the duplicate copy retained by the permit holder.

13) On any account, the quarrying operations should*not cause any damage to life and property in this nearby
areas and it should not cause any kind environmental hazard. If any violations noticed by the competent
authority, or any person duly authorized in this behalf he has the right to suspend/cancel the permit.

14) The Permit holder should provide fencing around the permitted area before commencing the quarrying
operation and exhibit a sign board (minimum size 40x80cm) mentioning the details of quarry. ‘

15) The quarry operator shall strengthen and secure the sides of the quarry so as to prevent any danger.

16) This quarrying permit is-issued subject to the Govt. order No. G.O.(Ms) 144/12/ID dated 11-12-
12 and subsequent circular No. 3889/M2/2012 dated 12-12-12 of Director of Mining and
Geology, Thiruvananthapuram.

N.B:- This is not a license for starting quarrying operations. Quarrying operations can be started only after
getting the D & O license from the concerned Local Self Government Institution under the Kerala
Panchayati Raj Act. :

Dated this 5th day of August 2013.

N

To

Sri./Smt. Sri. Naveen Mathew Philip, Thekkenedum
Pathanamthitta.

Copy to: 1) The Director of Mining and Geology.

2) The District Collector, Pathanamthitta.
db/

This is the true copy of the document
marked as EXHIBIT P referred
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FORM — U -
QUARRYING PERMIT GRANTED/RENEWED (JNDI{RWC,()NS,()LH),/\,LUDJ'&(')YA; |£: Y
PAYMENT SYSTEM FOR THE EXTRACTION OF GRANITE BUI LDING STO

[See rule 3, 4(1A)]

No: 21/13-14/QP/CRPS/GBS/1732/DOPTA/M/2012. Date: 05/08/2013

A Quarrying Permit has been granted under Consolidated Royalty Payment System for the
extraction of Granite Building Stone from the Quarry under the Kerala Minor Mineral Concession

Rules, 1967 to Sri./Smt. Sri. Naveen Mathew Philip, Thekkenedumplackal, Mallappally West

P.0. and is hereby permitted to operate the Quarry and sell various sizes of aggregates of Granite

Building Stone thereof from below mentioned area: .
Location of the Quarry — District. : Pathanamthitta

Taluk. : Mallappally Panchayat/ | Anikkad

Village. : Anikkadu Municipalit}}

Survey No.  :328/5-1
Extent. : 0.1743 Hect.

This Quarrying Permit will be in force for one year from the date of issue.
Conditions

1) Quarrying shall be strictly confined to the area allotted for this purpose.

No quarrying shall be done within 75m of Railway line and bridges or 50m from State Highway,

Residential Buildings and river banks.
3) The depth of the pit below surface formed due to quarrying shall not exceed 6 metres.

The permit holder shall at all time during the term of the permit keep or cause to be kept correct and
intelligible books of accounts which shall contain accurate entries showing from time to time the quantity

of mineral extracted and if sold, to whom sold, place, cash memorandum, No., etc.

The quarry and the account kept there shall be open for inspection by the officers of the Department of

3)
Mining and Geology during all reasonable time.

The permit holder shall give on demand information pertaining to the quarry that may be called for by the
undersigned or the officer duly authorized by him in that behalf and comply with the provisions of the
Kerala Minor Mineral Concession Rules, 1967 and failing which, the permit is liable to be cancelled and

suitable action taken as provided for in the Rules.

6)

7) The permit holder shall not be eligible for refund or any of the amounts paid by way of consolidated

royalty, etc.
8) This permit is subject to all Rules and Regulations which may from time to time to be issued by the State

Government regulating the working of the quarries and other matters affecting the safety, health of
employees or of the public whether under the Indian Mines Act, 1952 or otherwise.
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9) The permit holder shall vyilhout delay send to the District Collector, and the undersigned and the Officet
duly authorized by him in this regard the report of any accident causing loss of life or serious bodil
or seriously affecting or endangering life or property which may at any time occur at or in the sai?i/

iniuries
f operations under strength of this permit.

Jlands in the course 0
erm shall l.nake and pay such reasonable compensation as may be assessed by lawful
authority in accor{iam':e with Fhe law in force on the subject for all damage, injury or disturbances which
be done by him in exercise of the powers granted by this permit and shall indemnify and shall keep

Ily a'nd completely the State Government against all claims which may be made by any
s in respect of any such damage, injury or disturbance and all costs and expenses in

10) The permit holder

may
indemnified fu

person or person
connection therewith.

prescribed in the Kerala Minor Mineral Concession Rules, 1967 but left out in this permit,

11) Any condition
found applicable to the permit holder shall be treatel and binding on the permit holder.

which may be

12) The permit holder shall gi\fe a cash memorandum in Form ‘P’ (Rule 48-K) while selling minor mineral to
any purchaser and the duplicate copy retained by the permit holder.

13) On any account, the quarrying Oper?.tions shouldot cause any damage to life and property in this nearby
areas a_nd it should not cause any kind environmental hazard. If any violations noticed by the competent
authority, or any person duly authorized in this behalf he has the right to suspend/cancel the permit.

rmit holder should provide fencing around the permitted area before commencing the quarrying

14) The Pe
n and exhibit a sign board (minimum size 40x80cm) mentioning the details of quarry.

operatio
15) The quarry operator shall strengthen and secure the sides of the quarry so as to prevent any danger.
ed subject to the Govt. order No. G.0.(Ms) 144/12/ID dated 11-12-

16) This quarrying permit is issu
No. 3889/M2/2012 dated 12-12-12 of Director of Mining and

12 and subsequent, circular
Geology, Thjqunanthapuram.

ons. Quarrying operations can be started only afier

N.B:- This is not a license for starting quarrying operati
ment Institution under the Kerala

getting the D & O license from the concerned Local
Panchayati Raj Act.

Dated this 5th day of August 2013.

To
Sri./Smt. Sri. Naveen Mathew Philip, Thekkenedumpla

Copy to: 1) The Director of Mining and Geology.
» 2) The District Collector, Pathanamthitta.

! r[i:;: is the true copy of the document
marked as referred
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.. .REGISTRATION AS REGI STERED MET AL CHUSHER UNIT
Soa i See "Rule 48 .R) ‘ : :
“No:06/RIXI/PL A/3905/M5/ 2002 Dated, 286402002,

—-——ﬂl———c‘——-.___-_.n—____——- .t wnn o

© A registration to pegister as registered metal
crusher unit for mgking various sizes Of aggregates from
granite building stones under the Kerala Minor Mineral
Concession Rules, 1967 to Shri Philip Mathew, Thekkeg— -
edunpl ackal, Malleppally P.O,, Pathonamthitta, PIN~A89585
is hereby registered to operate the crushing units and
se1l the fmsregates made from granite building stones

thereofs . °
{Jaw slze = 4D6L x 22,86 om.

EA ';sid.f‘fo'f Jaws ~ 3 (three only) .
.. Locstion of the registered crusher unit an
‘2 the facility in Sy, Nos.305/10, 305/12 42%/ 2y
e w3262, 327/1, 328/6m 3299, 329/10 of Mnicedd
This registration will be in force for ihe

ﬁt_ngnci.e‘,_l. year 2002-2003.

4. L2y
GG oLioh

Conditions. for redisurs . .

- -Thé .régistratibn shall be dispiayed in a ?fwﬁ)ﬁﬁﬁ%i‘;"&
place in a part of the premises open to the public,
. qne yegistered crusber unit sholl comply with the
provisions of the Mines and Hiherals (Developzent and
Regulation) fct, 1957 and the Kerala Minor Minerel Conce-
‘sdion Rles, 19567 and all orders icsned by The competent
authority in this regarde _

P 1 ‘I‘he"aregistered'metal crusher unit shall -é.is,ple:fé_iz}
a prominent place in a part of the premises the true iisv
of granite aggregates oifered for sale by them,

. Daved this Twenty eighth day of June 2002.

. seal bf the'éémpeten"'c?authority;

Po JORN- SAMUEL
~ ITRECTOR OF MINING AID GROLOGY .
... (signature of the competent g WthorSTy;

\ip Mathev,
] Placxﬂg;p x\iﬂll ap,pally _P.OD’

i5i- e Giologist, Dist. Office, Pathsnamthitta.

| PPT T g (2 | y Oxder)
Gt A, ,,,‘t;‘chgxanél%g."ﬁaga"di?o ’%Baigo‘gz »{]e"“iﬁe& R < ?‘%/bé/
at8ub Treasury, M palLy Senior Hiperintendent
Em‘mt of Fs.l{5,000? ™*  Thisis the true copy of the document
A T e markedas EXHIBIT P referred
ANNEXURER &
inthe above case
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Form S
REGISTRATION AS REGISTRERED METAL CRUSIIER UNIT
(See rule 48 R)
No.7/RMU/PTA/2722/M3/2003 dt.1/4/2003.

A registration to register as registered metal crusher unit for making various sizes
of aggregates from granite building stones under the Kerala Minor Mineral Concession
Rules, 1967 to Sri.Philip Mathew, Thekkenadumplackal, Mallappally, Pathanamthitta is
Eoreby rcgistlered to operate the crushing units and sell the aggregates made from granite

=ding stones thereof.

Jaw size 116 “x 9”7 (40 cm x 22.5cm)

No. of jaws : 3 Nos.

Location of the registered crusher unit and the facility. over an area of 3.9842
hectares of land comprised in
Sy.No.305/10,305!12,325/2,326/2,327/1,328/6,329/9,329/10 of Anicadu Village,
Mallappally Taluk, Pathanamthitta district

This registration will be in force for the [inancial year 2003-04
Conditions for registration

The registration shall be displayed in a prominent place in a part of the prcyiscs
open to the public.

The registcred crusher unit shall comply with the provisions of thc Mincs and
Minerals (Development and Regulation) Act, 1957 and the Kerala Minor Mineral
€ ncession Rules, 1967 and all orders issued by the competent authority in this regard.

The fegistered metal crusher unit shall display in a prominent place in a part of
the premises the true list of granite aggregates offered for sale by them.
Dated this first day of April 2003.
Seal of the competent authority. Sd/-
N. KRISHNAKUMAR
) OF, ’Bbl G AND GEOLOGY

To |
* Sri.Philip Mathew,
Thckkenadumplackal,

.
\\)' ~‘___/ \. ) / (B‘&r OR;)E/R)‘ - :,(
L o /b:—:’
. i W 20
Copy to : ( 7 /{YQ\
The Geologist, Dist. Office, Pathanamthitta

Stock File(2) SENIOR SUPERINTENDENT
oo No.36 dt 1/4/03 _remitted at Additional Sub Treasury, Fhieuyananthapagyoffihe document
Rs.75,000/- marked as EXABITP referre

NNEXURE R (0) (&)
inthe ahove case )
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No.61/RMU/PT A/2029/M3/2005

(0 & Aﬂnemwu;ﬂ.‘?ﬁg (o) ( )
F orm S ' ’\f
| 4 REGISTRATION 4S REGISTERED METAL CRUSHER UNIT

Cosrule 48 R) dt.21-3-2005
- t. -

A registration to register as registere metal crusher unit for making various sizes
of aggregates from granite building stoneg under the Kcrala Minor Mineral Concession
Rules, 1967 . to Shri. Philip Mathew, mekkcncdmnp]akka], Mallappally West P.O.,
Pathanamthitta District is hereby registered ¢4 operate the crushing units and sell the
aggregates made from granite building stones thersof

Jaw size - No. of jaws
40cm x 22.5cm (16™ x 9™) 3Nos.(Three only)
Location of the Extent . 3.9842 hectares
registerod crusher unit Sy. Nos.: 305/10,305/12,325/2,326/2,327/1,
and the facility 328/6,329/9,329/10

Anicadu Village, Mallappally Taluk, Pathanamthitta District

This registration will be in force for the financia] year 2005 —2006
Condifions for registration

The registration shall be displayed in a prominent place in a part of the premiscs
open to the public.

The regjstered crusher unit shall comgly with the provisions of the Mines and
Mumerals (Development and Regulation) Act, 1957 and the Kerala Minor Mineral
Concession Rules, 1967 and all orders issued by the competent authority in this regard.

The registered metal crusher vnit shall display in a prominent place in a part of
the premises the true list of granite aggregates offered for sale by them.

Dated this 21st day of March 2005

Seal of the competent authority. Sa/-

N. KRISHNAKUMAR
DIRECTOR OF MINING AND GEOLOGY
To
Shri. Phitip Mathew,
Thekkenedumplakkal,

Mallzppally West P.O.,
Pathanamthitta District

C;pg/w : BY ORDER

. logjst, Dist. Office: Pathanamthitta } y
Stock File, File =~ 3 '\}/\W \ml(‘ogﬁﬁ

Chalan No.322 dt. 18-9-2005 remitted at SBT, : A

Mallappally, Pathanamthitta JUNIOR SUPERINTENDENT
for Rs.75,000/- Z

gk 3

This g the .
Marked a5 Ue COpy of the document
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Form S
BECGISTRATION AS REGITEREN Nl CRIIHER TN
(Sev e 4K 1)
NoSRMUPTA 210/MI2006 dt 20-3- 2006

\ A registranion to register as registered metal crusher unit tor making varions size:
of aggregates from eranite building stones under the Kerala Minor Mineral Concession
Rules, 1967 . to Sri.Philip Mathew. Thekkenedumplakkal, Mallappally West
P.0.Pathnamthitta is hereby registered fo operate the crushiug units and sell the
aggregates made from granite building stones thereof.

) Jaw size No. ol Jaws
40 emx 22.5em(16” x 97) 3No«.{Three only)

4)

Location of the Extent ¢ 39842 Hits
registered crusher unit Sy. No. . 305/10,305/12,325/2,326/2,3 27/1,328/6.
and the facility 329/9,&329/10.

Anikkadu Village, Mallappally Taluk, Pathnamthitta District.

This registration will be in force for the financial year 2006 -2007
Conditions for registration

The registration shall be displayed in a prominent place ina part of the premnises
open to the public.

The registered crusher unit shall comply with the provisions of the Mimes and
Minerals (Development and Regulation) Act, 1957 and the Kerala Minor Mineral
Concession Rules, 1967 and all orders issued by the competent anthority in this regard.

The registered metal crusher unit shall display in a prominent place in a part of
ppomses the true list of granite aggregates offered for sale by thein,
.d this 20 th day of March 2006

+ 4 .

‘?’}al of the competent anthority). - Sdv-

§‘§; ‘ N. KRISHNAKUMAR

Y/ DIRECTOR OF MINING AND GEOLOGY
/4

v\ Philip Mathew,
ekkenedumplakkal, Mallappally West P.O

Copylo: BY ORDER

The Geologist, Dist. Office: Patwanihifta _ \/\
Stock File, File fis "
Chalan No.356 dt. 16-3-20006 remitted at SBT
JUNIOR SUPERINTENDENT

Mallappally
for R 75.000/-(Rupees Seveuty Five Thousand Cnly) \\
This is th : |
bl ae true copy of the document /J/
referred

ANNEXURE R &¢o col )

inthe above case
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L » FORM -§ _
REGISTRATION AS REGISTERED METAL CRUSHER UNIT
(See rule 48 R)

No.17/RMU/PTA/2623/M3/2007. Dated : 29-03-2007

_ A registration to register as registered metal crusher unit for making
various sizes of aggregates from granite building stones under the Kerala Minor Mineral
Concession Rules, 1967 . to Shri. Philip Mathew, Thekkenedumplakkal, Mallappally
West P.O., Pathanamthitta is hereby registered to operate the crushing units and sell
the aggregates made from granite building stones thereof.

Jaw size No. of Jaws
() Cone Crusher 1 Number( One onty)
40 cm x 22.5 cm (16" x 9”) 2 Numbers(Two Only)

Extent - 3.9842Hts.
Location of the Sy.No: : 305/10,305/12,325/2,
Q ) registered crusher unit 326/2, 327/1, 328/6, 323819
‘ and the facility & 329/10 in Block No. 31
¥ Village . ; Anikkadu '
Taluk : Mallappally
- District X Pathanamthitta

e

This regis_tration will be in force for the financial year 1* Half of 2007 —2008

Conditions for registration

The registration shall be displayed in a prominent place in a part of the premises
open to the public. ' _ . :

The registered crusher unit shall comply with the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and the Kerala Minor Mineral
o Concession Rules, 1967 and all orders issued by the competent authority in this regard.
e registered metal crusher unit shall display in a prominent place in a part of
p& the true list of granite aggregates offered for sale by them: '

¥
éxfthis 29™ day of MARCH 2007 Sd/-

" KL.KRISHNAMOORTHY
- DIRECTOR OF MINING AND GEOLOGY(IC)

Shri. Philip Mathew,
Thekkenedumplakkal, Mallappally West P.O.,

Pathanamthitta
C_?Ey to _ : ' e { BY ORDER )
 The Geologist, Dist. Office: Pathanamt . ‘ o
Stock Ffl)g File | ‘ \‘/\Jﬂ“/
Chalan No.619 dt. 29-3-2007 remitted at SBT . KA
Treasury Br.: Tvpm | ‘ . SENIOR SUPERINTENDENT
for Rs.1, 50,000/{Rupees One lakh fifty thousand only) T

gk / |
This is the true copy o{ﬂfé»doChmént )
.. markedas y r_ef_eﬁ@fi o

ANNEXURER () (E)

inthe above case W
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b Form §
‘ REGISTRAT ION AS REGISTERED MET AT ¢RUSHER UNIT
(See Rule 48 R)
No17/RMUPTA -’.‘.’-jp;p}.~';¥ﬂ-f'2 097, | Dared] +/9/2097.

A regsirsiton to regster as regstered metal crusher uait for ma}‘mn arious sizes of
sgeregstes from gramte building stones vader the Keralas Minor Minersl Concession Rules,
1967 . to Shri Philip Mathesw, Thekkelu.‘ﬂun\plakkal, Mallappally West P.0.,

Pathanamthitta Dist. 1s hereby registered 1t dperate the crnshing pmits and sell the
aggragates made from. ammte bmldmv ctones thereof, .
B Jawssize .. ] 9 ; No @f jAWE
“One Crusher i, (ine onty
187 x 9"(432111 x 32 5am) ' '- 1 Nos. ( Two oni})
I.ja_‘tahan ofthe * Extent : '% 9842 hectares.
Q registered-crusher vt v B BlG E 305‘10 305712, 325/, 32611, 3274,
' - R RN s .;' . 31806,39 and 31 mmmmsi
and the facdity o Village ‘&nikkadu. 4
: x  Taluk i Mallappaily.
District = ¢ Pathanmmuthitia

_Tha registrabion will ba in force for the finoncial year ‘}_ im}f of 2?97 ~1608.
Canditions for tLé 'ittamm : :

The g:Cffnx,sn .-,hall be dicplaved 1n 8 pmmment piscc e pmt af the premLE'

108

te ‘hn public.

The rezisterad crusher upmt shall rsmg‘s with the pt(!‘ii;iﬂﬁc of the Mms_ and
Riinerals (Development and Regu.ahoﬂ‘t Act) '1957 and the Ker ala Minor I&imerzi

Ez}mes&tm Rules, 195/ and sl utde:s :ssuaﬂ by t}}e «.Dzuprt:ﬂ{ .mthanty in th

fr:”dfu

\
ﬂtctezed meul cmfher unit zhall 61 glay e pmmmeﬂt place in & part of the

the true ﬁsf. 4of granite ag gegates of*‘”eted fm saIe by 1 them

ﬂ-.gizs"’ «fSepmmImrl 3007 o osa
R K, ERJSE&WI&GRTHY

' mmmm 0&11{&1%@33}&5&5&:3’

Zuri Philip Mathew, ’Iheklmnedumplakkais
MMallappally. West P.0., Pathanamthitta Dist

Copy to:
The Geologizt, District Ofﬁte Pathaﬂamﬂ'ntta.

Stock File, File i
(hzlan Mo 149 & 24/9/2007 remined ay Sub Treasury, Medical College Brasnch.

for Rs 1,50,000/ (Rupees One Lake Flfty ﬂmusand only)
( By Order )

Sy ; ;Z’rsk': dthe true copy of the documem | Bt bup?nntcawu
CRs259. : ?S ANNEXUR referred '
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Wiy, FORM -
REGISTRATION A5 REGISTERE /;,',7/ TAL CRJS HH UNIT

r‘_f 0 e 4§ fw .
>\ No.84/RMCUIPTA/3593/M3( 2008 Dated @ 04-04-200%

A registration to register as registered mstz! crusher unit for making
vanous sizes of agaregates from qranite building stones undre: the Kerala Minor Mineral
Concession Rules, 1967  to Shrl. Philip Mathew, Thekkeneduinplakkal, Mallappaity
West P.O,, Pathanamthitta District is hereby registered to operate the crushing unts
and sell the agoregates made from gianite building stones thersof,

Jaw size o, of Jovis
Cene Crusher - ) Mo (Umeonbv) o
40 om x u’é :*) cm {167 X " 2 Murabers {Two only)
Extant o 051952 Hect. '
Lacation of the Sy, Nos. o 3281832919, 32H10,32511.3 32512, 305/40,565 11,527
5 ' vilage - Anikkadu
5 registared Taiuk o Madlappatly

- masijs—:.r it Dnstrict T Pathanamthitta

This 'E:—a:simncn wall be in force for Jw ¥ haif financial year
fingraisl voor - 20nE 2008

Comdiions for registrasion

v

shall

r: rustesr ut shadl comply with the wovisior
nd Regation} Act, 1657 and he kers
and ol Uu{«}:}z ettt tored ¥ if’%‘v w.}r"‘:

Mg B)

Dazum this. 047 day of APRIL - 2008 Solf
, K1 KRISHNANMOORTHY
DIRECTOR OF BINING ARD CEOLDSY

t autbonly )

3
i
I
2y
I

. Fhilip Mathew, Thakhe aedumpmm.ﬂ Mallappatly West P
#hamihitta strict

! { BY O
e ofmiogxsi [het Crffen Parhanamihitta
Stock File, File
Chalan po. 86 dt. 04—0/34&& remitted 2t Sub
Treasuty © Medical Cotlege, Tvpm. SENIOR SUPERINTENDENT
for Re.1,50,000/-{Rupees One lakh & fifty thousand oniy}
gk :
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Form s
REGISTRATION AS REGISTERED METAL CRUSHER UNIT

ISEaTHnRR 23-03-2009
Dt: 23-Uo-

No.22/RMCU/PTA/2345/M3/2009
. A registration to register as registered metal crusher unit for
making various sizes of aggregates from granite building stones under the Kerala
Minor Mineral Concession Rules, 1967 . to Shri. Philip Mathew,
Thekkenedumplakkal, Mallappally West P.Q., Pathanamthitta
1S her_eby registered to operate the crushing units and sell the aggregates made
from granite building stones thereof. ' ‘

Jaw size No. of Jaws
Cone Crusher : 1 No.(One only)
40cm x 22.5 cm (16” x 9”) ' 2 Nos. (Two only)
Location of the registered ~ Extent . 5.1962 Hect.
crusher Sy. No . 328/6,329/9,329/10,327/1,
And the facility ' 325/1.325/2,305/10,305/11
& Village - Anikkadu
Taluk - Mallappally
District . pathanamthitta

This registration will be in force'for the financial year 1%t half of 2009 —2010
. Conditions for registration

 The registration shall be displayed in a prominent place in a part of the
premises open to the public. ;

The registered crusher unit shall comply with the provisions of the Mines
and Minerals (Development and Regulation) Act, 1957 and the Kerala Minor
Mineral Conicession Rules, 1967 and all orders issued by the compeient auihority
in this regard. ‘

The registered metal crusher unit shall display in a prominent placein a
premises the true list of granite aggregates offered for sale by them.

D&edithis 23" day of March-2009
‘chmpetent authority) Sd/-
- . C.VASUDEVA
DIRECTOR OF MINING AND GEOLOGY(I/C)

\/S/hri. Philip Mathew, Thekkenedumplakkal, Mallappally
West P.O., Pathanamthitta
Copy to : ' BY ORDER
The Sr. Geologist, Dist. Office: Pathanamthitta. 0.(1)
Stock File, File . A\
Chalan No. 110 dt 23-3-2009 remitted Sub :
Treasury :Medical College, Tvpm. ‘ SENIOR SUPERINTENDENT
for Rs.1,50,000/-(Rupees One lakh & fifty thousand Only)
gk/23-3-09/C10

‘This is the true copy of the document
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b ‘ gy FormS ,
= REGISTRATION AS REGISTERED METAL CRUSHER UNIT
(See rule 48 R) ,
No.3512011-121RMCU19TA122591M312011 S ot 23-03-2011
| A registration {0 register as registered metal crusher unit for making va
of agyregates from granite bulding stones under the Kerala Minor Minera) Co
Rules. 1967 1o Shri. Naveen Mathew Philip, Thekkenedumplackal, Ma}\appaﬂy
West P.O,, Pathanamthitta is hereby registered to operate the crushing units and se
the agaregates made from granite building stones thereof.” ;
Jaw size No. of Jaws
' 1 No. {(One only)

" Cone Crusher :
| ocation of the registered Extent - 51962 Heclaré
gy No o o 32806,32908, 10,3271,

crusher

and the Jacilty S 305/10 & 1
z Village < Anikkadu

Taluk .. Mallappally

fious SiZes
ncession

& Diglrict: , ST Pathapamthitta
This registration will be in force for the financial year 201112~
' Conditions for registration - i
1 e dieiThe registration shall be displayed in a prominent place in a partof the premises
open 10 the public. B R T R
_ Theregistered cfissher unit shett comply With the provisions of he Mines anc
. Minerals (Development and Regulation) Act, 1957 and the Kerafa.Minor Mineral g
' petes s regard.

Soncession Rules,-1967 and all ordeys issued by the competent authority In thi
7unit shail dispray in 2 prominent pface in-2

- “The registered metel crushe pert of
offered for sale by them. .

the premises the Ir ié}I;Sfflof{Q';a"n.i.tg@gg'regatg

_ Dsiedipis 23 day of MARCH 2091
e competent authory)

Stock Fite, Fe i
Crialan No. 69 dt,122-03:-201;11rem1’ te
~Mallappally 2

for 272,00,000-Rx pees Two lakhs

Quarryind L ease considered for Registration,
" 1. Pro, Order No. 429!05—0618352{!*1!3{2005

2. pro. Order No. 828/07-08/1 053/M3/2008
Ma/

dt. 144105
dt.17-02:08

\
!

" (Transfer Order No. 325/2008-10/7023/M 20090t 24:092009) : .

gK2303-11C18

e 0ty g
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Form &
! EGISTRATION AS RECGISTERED METAL CRU
- (Seerule48R)

[ N9.1012012-13IRMCUIPTN2097IM312012

A registration

SHER UNIT
pt: 08.3.2012

making various sizes O

to register as registered met s
: al crusher unit 1or /
inera Concession Jules.

aggregates from granite building stones under the Kerala Minor M
' Wallappally, West "=

1967 to Shri Naveen Mathew Philip, Thekkenadumplack I,
the crushing units

!
)
[
f Pathanamthitta is hereby registered to operate
made from granite building stones thereof.
Jaw size
Cone Crusher

_9_—————-'
Location of the registered Exter?
crusher Sy. No
_ and the facility
;0 Village
Taluk
District

 This registration will be in force f

The registration shall be displayed in a
to the public.

The registered crusher unit shall cormply with
|ation) Act, 1957 and the
nt authort

(Development and Regu
1967 and all orders issued by the compete
The registered metal crusher unit

premises the true list of granite aggregates

' /" -Dated this sth day of March, 2012
ey %S’éﬁl"@ﬁ%ﬁe;ggbm\?etent authority)
y - \_~" P ' % &

/g

has w Philip, Thek
Alest PO, Pathanamthitta

=+

4
; , The Geologist, Di
i ) ~ Stock File, File
b ' Chalan No. q.48 dt 7..3..2
| Rs. 2,00,000/-(Rupees two lakh only)

prorinent place in 2 part of the

1 the provisio
Kerala Minor Minera
ty in this regard.
shall display in @ prominen
offered for sale by them.

2nd sell the 299" egate®

No. of Jaws

 No{One only)
£ 1062 Hactares
228/6, 279/8, 10, 3271,
225/4,2, 30510 & 1
Anikkadu

Mallapally
pathanamth Itta

or the financial year 2012-13
Conditions for registration

premises open

ns of the Mines and Minerals
| Concession Rules.

t place in @ part of the

8d/-

_ C BALARA MAN
DIRECTOR OF MINING AND GEOLOGY

kenadumplackal, Mallappally,

«t Office: Pathanamthitta
012 remitted at Sub Treasury, Mallappally

L consldered for registration
; . R P Pro.Order No.429[200608[&96?JM3/2005 dt. 14..11.2006
, . 2. Pro.OPrder No.828/07-08/1 053/M3/2008 df. 17..2..2008.
3 . (Transfer Order No.325/2009-10/7023/M3/2009 dt. 24..8..2009)
ke (By Order) N
| This fs the true copy of the document e
J - : marked as " referred SENIOR Sup TEN §
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&”’ls &n
- REGISTRATION AS REwiaTeney WEYAL CRUSHER UNIT

I & (See Ruls 4g 1)
| No . 96/2043-14/ RMCU/P*Nz%ﬁ;R@nge R —
A registration to Tegister 4 vegistered it traghie: nii o7 making various sizes of aggragates
from granite building stones under meﬂi’nyaia Rﬁuwrﬂméra’f‘c;mm Jom Rules, 1967 1¢ Gl Navean

Mathew Philip, Thei\keneaumpiai\ &, Wnilapoatly westp Oy Pattammtniita. Is hereby regisiered 1o
operate the cfushmg unlts and-seli the agg?'&gaxe; mae from grank ¢ M ding stones thereot.

Jaw size e - fau
Cone er ushe" LR AR SR .-1 e\;‘;&;:';fi; dr!
L | S pigg. 4 - < TG 1 -
msi e s {Qﬂe@mﬁ- -
ationofthe -~ V,;rv-w-Eﬁﬂnt + 51962 hef,tare
fegisterad crusher IEE e e i o

mn 3&&"‘. 829/9,10,327/1,325/1 2 305i14

UMLE the facility L AR

This
e i -afm %.umera!s :Dezelcw-
Reguia o

compstent ’chom'y m thia rogard;

e»g.ster::meia : I ‘. L Gispiey ing f“ommtr“ ffa:snap vt of the premises the frus tes -

e gy

R ‘3“3}’
v?fﬂ?ﬂiﬁgh ﬁgiﬁﬁ‘.N

The&m&r Geofogist, ﬁ. mi mee Pathmean'eﬂ%ﬂt: %
Stock File, File

Chalan No. 19 datad, 22/3/ z(} (3 re,mz;wcf . but‘: Treasur 3f iwanhppauy
for Rs.4,00, 000/- ¢ Hupeés Twe. i&kh&fﬁmw .

Quarrying i.ea:»:econcuiered far Pm;;t,,uw w C o ((By Order) )

1) - Pro. order No.429/2005-06/8952/M3/2005 dtd Mﬁ 1/"0% T e
.2} Pra. order No. 828/07-08/1053M13/2008 e, 17/2/2008 ‘ :’. e ,\in\m\‘ . PRV
(f ransfer order No. 32‘“/20(}9 10/!023/!\/73/2009 dt 241912004 AN

. aeniey §t te
ThsIsthe Lue Copy of the document hicr Superintender,

markedas BB referred
o ANNEXURE B2 0y (evs
“in the above case ]
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Form s
REGISTRATION AS Re( ISTERED METAL CRUSHER UNIT
. (See Rule 48 R)
No. 18/2014-15/RMCU/PTA/4362/M3/2014 Dated : 31/03/2014

A Tegistration to register as '€9istered metal crusher unit for making various sizes of
aggregates from granite building stones unge; the Kerala Minor Mineral Concession Rules, 1967 to
Sri. Naveen Mathew Philip, Thekkenedumplakka| Mallappally West P.O., Pathanamthitta is
hereby registered to operate the crushing unjtg and s’ell the aggregates made from granite building
Stones thereof '

Jaw size No. of jay aws
Cone Crusher 1 No (©One only) .
VS| 1No (One only)
LOqation of the Extent - 5.1962 hectare
registered crusher Sy. No 328/6, 329/9,10, 327/1, 325/1,2, 305/10 & 11
unit & the facility Village - Anikkaduy
Tglu{( : Malllappally
District - Pathanamthitta

This registration will be in force for the financial year 2014-2015
Conditions for re istration
- blThe registration shall be displayed in a Prominent place in a part of the premises open to
€ public. :

The registered crusher unit shall comply with the provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 and the Kerala Minor Mineral Concession Rules, 1967
and all orders issued by the competent authority in this regard.

The registered metal crusher unit sha|| display in a prominent place in a part of the
premises the true list of granite aggregates offered for sale by them:.

Dated this-_31* day of March 2014
( Seal of the competent authority )

- - 8d/-
A.PRABHAKUMAR
DIRECTOR OF MINING & GEOLOGY -
To & ;
Sri. Naveen Mathew Philip,
Thekkenedumplakkal,
Mallappally West P.0.,
Pathanamthitta

Cnpy g ’
. ae Senior Geologist, District Office: Pathanamthitta
Stock File, File
Chalan No. 250 dated. 28/03/2014 remitted at Sub Treasury , Malappally
for Rs..4,00, 000/- (Rupees Four Lakhs only)
Quarrying Lease considered for Re istration
1) Pro. Order No. 429/2005-06/8952/M3/2005 dtd. 14/11/2005
2)  Pro. Order No. 828/2007-08/1053/M3/2008 dtd. 17/02/2008
( Transfer order No, 325/2009-10/7023/M3/2009 dtd. 24/09/2009)

( By Order) oo Y

4 S\ ""\‘\C \\\. ’ ,\\j

R A s i\ 3.2\
This is the true copy of the document Senior Superintendent
marked as EHIBHR _ referred )
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FORM L
(See rule 91)

REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL CRUSHER
UNIT

-

Registration No. 86/2015-16/RMCU/PTA/3308/M3/2015 Dated : 30-03-2015

The Metal Crusher Unit situated in Survey No. 328/6, 329/9, 10, 327/1, 32511, 2,
305/10, 305/11 of Anicadu Village of Mallappally Taluk of Pathanamthitta District and
owned by Naveen Mathew Philip, Thekkenedumplakkal, Mallappally West . P.O,
Pathanamthitta has been registered in the Department of Mining and Geology under Rule 91
the Kerala Minor Mineral Concession Rules, 2015 for the production and sale of aggregates
of granite (building stones) by operating the machines noted below. The owner of the
registered metal crusher unit has been granted quarrying lease/leases in Sy. No. 326/2, 4, 5,
328/6 pt, 329/9, 329/10, 327/1, 325/1, 2, 305/10, 305/11 of Anicadu Village of Mallappally

Taluk for the extraction of granite (building stones) to be used in the crusher unit.

Jaw size used in the crusher unit No. of jaws
1 No.(One)

Cone Crusher

The particulars of the other machines, if any, : \73":"&2"3’ - 36"x 24" -1 No
used for crushing granite (building stones) : )

(1) Pro.No.429/05-06/8952/
M3/05 dated 14-11-2005
(Transfer Order No. 325/09-
Particulars of quarying leases based onwhich () 11C Ve ULD Sated 2419109
registration is granted 08 dt17/2/08 Transfer Order
No. 325/09-10/7023/M3/09
dated 24/9/09

This registration will be in force for the financial year 2015-16.

The registration already granted and which expired on 31st March 2015 is renewed up

to 31st March 2016.
Conditions for Registration

The registration certificate shall be displayed in a prominent place in g part of the

/ ¥

premises open to the public.




s~ Al R(@) (D)

The owner of the registered metal crusher unit shall comply with the provisions gf the
Mines and Minerals (Development and Regulation) Act 1957 and the Kerala Minor_ mlneradl
Concession Rules, 2015 and all other orders issued by the competent authority in this regar
from time to time.

‘ ina
The owner of the registered metal crusher unit shall display in a prominent place |
part of the premises the true list of granite aggregates offered for sale by them.

Dated this 30 " day of March 2015.

Sd/-
D.P. Sreekumar,
Director of Mining & Geology

Seal of the competent authority.

To
Naveen Mathew Philip,
Thekkenedumplakkal,
Mallappally West. P.O,
Pathamamthitta.
Copy tq: Fhe Senior Geologist/Geolegist; District Office, Pathanamthitta .
Stock file/File copy

Chalan No. 4 dated 28-03-2015 for 4,00,000/- remitted at Sub Treasury,
Mallappally, Pathanamthitta.

By Order

’
1 - /

) o o\ 2

\ Y

Senior Superintendent
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1% Quarter 2015.1¢
—__—\_

mit Rs.16,00,00 i akhs Only) being
The has to remit Rs.16,00,000/- (Rupees Sixteen L .
he lessee o |
e con ted royalty for one year. He has opted for payment in 4 ” an't' 'fe N 'Ule
olidated ro "
th S d Rs. 4,00,000/- being the first Instaliment. The next insta m1e -a 1d te
has remitted Rs. 4,00, ! ‘ ' -
r 015. He is eligible for movement permit for the period from 0 04-2015 to
on 30-06-2015. He | | |
30-06-2015 (strike off whichever is not applicable)

installment
t of each Ins
i tely on paymen
i i hall be issued separa
Note: This certificate s
opted.
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True English translation Annexure R8(p)@

Mining and Geology Department,
District office, Pathanamthitta
Mini Civil Station, Aranmula P.O.,
Phone : 0468-2317119

Email :geo.gat.dmg@kerala.gov.in

Dated : 29.06.2015
No. 642/DOPTA/E/15. .

Senior Geologist
Pathanamthitta.

Sri Naveen Mathew Philip
Thekkenedumplackal
Mallappally

Sir,

Sub: registered metal crusher unit —registration — regarding
Ref: 1) Registration No. 86/2015-16/RMCU/PTA/3308/M3/17 dated 30.3.2015

2) Letter of Director of Mining and Geology No. 896/M3/15 dated
18.6.2015

See the reference cited.The registration cited 1%above
was issued to you by compounding including quarrying lease in 5.1962 hectares of
property comprised in Sy NO. 328/6,329/9,10, 327/1,325/1,2, 305/10-11. However by
reference cited 2 above it was directed that without environmental clearance no
leaseabove 5 hectares shall be renewed or 2" instalment of compounding royalty shall
be received. Hence you are directed not to continue mining in compounded lease

referred 1% above. The entry in said lease shall be a prevented by erecting fence.

Yours faithfully,

Sd/-
document , .
This s éhaes true copy of the referred Senior Geologist
marked 2% TUNEXURE B8 (P> (o)
inthe above case <
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